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The cut motions were, by leave,
withdrawn,

Mr. Bpeaker: The question is:

“That the respective sums not
exceeding the amountg shown in
the fourth the column of the Order
Paper, be granted to the Presi-
dent, to complete the sums neces-
sary to defray the charges that
will come in course of payment
during the year ending the 3lst
day of March, 1962, in respect of
the heads of Demands entered in
the second column thereof against
Demands Nos. 1 to 5 and 109 re-
lating to the Ministry of Com-
merce and Industry.”

The motion was adopted.

[The motions of Demands for
Grants which were adopted by the
Lok Sabha are reproduced below—

Ed.]

Demanp No. 1—MiNistry or Com-

MERCE AND INDUSTRY

‘“That a sum not exceeding
Rs. 70,87,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1962, in
respect of ‘Ministry of Commerce

and Industry’.
Demanp No. 2—INDUSTRIES

“That a sum not exceeding
Rs, 18,10,07,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1962, in
respect of ‘Industries’.”

DzMAND No. 3—SALT

*“That a sum not exceeding
Rs. 49,21.000 be granted to the
President to complete the sum
necessary to defray the charges
which will come hln com'sem::
payment during the year en
the 31st day of March, 1062, in
respect of ‘Salt'”

APRIL 11, 1961

for Grants 10512

DeEmanp No. 4—ComMMERCIAL INTELLI-

GENCE AND STATISTICS

“That a sum not exceeding
Rs. 85,51,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1962, in
respect of ‘Commercial Intelli-
gence and Statisties’”

Demanp No, 5—MisceuLAneous De-

PARTMENTS AND EXPENDITURE UNDER
THE MINISTRY OF COMMERCE AND
INDUSTRY

“That a sum not exceeding
Rs. 2,16,20,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1962, in
respect of ‘Miscellaneous Depart-
ments and Expenditure under the
Ministry of Commerce and Indus-
tl‘y'."

Dexmanp No. 1089—CArrraL OUTLAY or
THE MINISTRY OF COMMERCE AND

INDUSTRY

“That a sum not exceeding
Rs, 24,44,29,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1962, in
respect of ‘Capital Outlay of the
Ministry of Commerce and In-

dustry’.”

The motion was adopted.

MINiSTRY OF DEFENCE
Mr. Speaker: We will now take up

the Demands relating to the Ministry
of Defence.

Demanp No. 8—-MmiIsTRY oF
Dzrence

Mr. Speaker: Motion moved:

“That a sum not exceeding

Rs, 40,18000 be granted to the
President to complete the sum

necessary to defray the charges
which will come in course of
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payment during the year ending
the 31st day of March, 1062, in
respect of ‘Ministry of Defence.”

Drmanp No. 9—DEFENCE SERVICES,
EFFECTIVE—ARMY

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 1,90,95,65,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1962, in
respect of ‘Defence Services,
Effective-Army'.”

Demanp No. 10—DEeFENCE SERVICES,
EfFFecTIVE—NAVY

Mr. Speaker: Motion moved:

“That & sum not exceeding
Rs, 18,37,60,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1962, in

respect of ‘Defence Services
Effective-Navy'.” .
DeMaND No. 11—DzrENck SERVICES,

Errecrivi—AIr Force
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 57,69,02,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1962, in
respect of ‘Defence Services,
Effectvie-Air Force'.”

Demanp No, 12—Dxrencek Skmvices,
Non-ErrecTivi—CHARGES

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 17,04,06,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1962, in
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respective of ‘Defence Services,

* "

Non-Effective-Charges’.

Demanp No, 111—DerEnce CAPITAL
OuTLAY

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 30,21,88,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1862, in
respect of ‘Defence Capital Out-

lay'.
The hon. Minister of Defence,

The Minister of Defence (Bhri
Krishna Menon): Mr, Speaker, it
has not been my practice in the past
years to initiate the debate on De-
mands for Grants but since there are
many problems on which a eonsider-
able amount of misunderstanding ex-
ists and you, Sir, yourself has asked
me to explain certain matters and
in order, also, to take this occasion
to put out the Defence policy, as far
as I understand it, in perspective, I
propose to do so. In this year's Bud-
get, we are asking for a grant of
Rs. 283 crores on the revenue side and
Rs. 32 crores on the capital side; it
shows an increase of Rs. 16 crores in
revenue expenditure and a decrease
of Rs. 5 crores in capital expenditure,
The increase ig largely due to the pay
and allowances of officers and men
and also of stores and equipment.
These figures perhaps may not re-
present the reality as the year goes
on. In order that our flnances may
be properly administered—and we
had discussions with the Finance Mi-
nister—it is only in regard to sanc-
tioned schemes that provision is made
in this budget. 1 say this because in
the course of the year, in the circum-
stances in which our country is plac-
ed at the present time, it would be
necessary for Government to come
and ask for supplementary grants

Also, I would like to say that this
expenditure, with the experience that
has gone on since Inflependence, and
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with the growth of indigenous pro-
duction, the capacity for adaptation,
the money does go further.

That takes me to the consideration
or an expression of statement in re-
gard to our Defence policy, It is not
possible to do anything more than
make a general statement of princi-
ples. As the House well knows, the
policy of this country in regard to
the world as a whale is to work for
a world without a war. At the same
time, so long as the world is not dis-
armed, and when we have a very long
procesg to achieve it—to which I
shall make a reference later on—we
have to proteet ourselves and recog-
nise that we do not live in conditions
of reasonable security unless we pro-
vide for our defence. Therefore, the
three-fold basis of our defence policy
is, firstly, the protection of our fron-
tiers which is somewhere near 9,000
miles in respect of land and 3,500
miles in respect of coastline; secondly,
to come to the aid of the civil power
not only in regard to the problems of
law and order which unfortunately
do arise from time to time, but in
regard to the assistance when natural
disaster or similar ecircumstances
occur; and thirdly, to help thijs coun-
try to discnarge the international ob-
ligations which it undertakes as, as
has been been recently done, in send-
ing our troops to the Congo.

The important features in regard
to the services has been the greater
efficiency in the armed forceg of
India by greater insistence on im-
rrovement in the quality of training,
the advance made in the condition of
troops and officers not only by the
increase of emoluments and other
facilities in regard to the movement
but also in regard to the welfare of
troops. The services have also vast-
ly improved in logistic capacity, and
while it is not possible to disclose to
the House the gaps that have been
bridged in this matter, I think I am
justified in saying that the Indian
army hag today got much quicker
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movement than it was sometime ago,
There has also been very consider-
able advance not only in the co-ordi-
nation between these three services
but even in the steps towards integ-
ration in regard to training, provi-
sioning and even manufacture.

The main purpose of thiz debate is
to discuss these principles and go
into criticisms of the administration,
and it has been repeatedly stated by
certain Members of this House that
there is not adequate information
given, and that in the British House of
Commons a White Paper is presented.
I believe the Prime Minister said
something about it which merits con-
sideration. I have here the British
White Paper and the report that is
presented by the Government of
India. There would be no objection
to bind this volume in white, but
there is vastly more information in
these pages, given at great length.
1 do not want to transgress the limits
of propriety by referring in detail to
the British document, but all that it
contains is not more than and not
other than what we have given in
these pages here in our report—
about the size of troops and about
certain equipment. The reason why
the number of personnel in the army
is given in the British budget is
this—1I shall refer to it later—namely,
it is a historic reason, In the 17th
century, the kings at that time rais-
ed levies and Parliament put a check
on them, and unless Parliament grant-
ed the money the troops could not
be provided. Therefore, it has gone
on. It is a constitutional necessity to
put that in, but it is pretty well
covered. If you look at the White
Paper and compare it with what its
contained in this document, you will
find this. It used to be 18 pages when
it first started. Now it iz 87 pages.
It deals with every branch of admi-
nistration and gives a very consider-
able amount of detail, It may well
be that the volume of information
sometimes prevents a perusal of it,
as it always happens in some cases.
So, 50 far as the Government of India
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is concerned, the information jis plac-
ed at the disposal of the House in
this report, in answer to questions,
adjournment motions and also infor-
mation is supplied to the Estimates
Committee and other committees of
Parliament. If in any way this can
be improved as a result of this de-
bate, speaking for the Government, I
may say that we would only be glad
to do so

There has been a pointed reference
to the fact that some of this infor-
mation ig rather bald, that is to say,
we just give a very large number of
items, but you yourself, Sir, were
under the impression that more infor-
mation ought to be given as is the
practice in the House of Commons;
and you, Sir, also said that where
there is no precedent, we copy them.
If you look at the army, the air and
the navy estimates, you will find
what is given in the British estimates:
there is ‘ammunition’—£10 million
and odd. That is all that is given. The
same applies to aircraft, air-frames—
40 million pounds and aero-engines,
£ 30 million. There is no other in.
formation given in this White Paper.
Indeed, it would be against the secu-
rity of the country to give very much
more than that.

Mr. Speaker: They have given the
numbers of the Royal Navy, the army
and the aircraft.

Shri Krishng Menon: I said that. In
England they give the number of
troops. In fact, if I may say so, there
has been considerable effort on the
part of the various other countries to
find out the strength of our army, and
we have consistently refused to dis-
close it.

Mr. Speaker: They also given some
items: for example, a  blood-hound
missile costs £35,000; a heavy AA
shell would cost so much, etc. I am
reading from the White Paper.

Shri Krishna Meneon: Yes, Sir. Some
equipment is given. When I come to
deal with it, I will give all the infor-
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formation about what they do not
give.

Mr. Speaker; The main point is,
from time to time, during the Ques-
tion Hour and at other times, the
House wants to know the figures.
Here, in the White Paper in England,
the number in each—the Royal Navy,
the army and the aircraft—is given;
the details are given. What they pro-
pose to raise during the next year is
given; the recruitment is given. The
basis in the whole world wherever:
they have them and in England are:
given,

Shri Krishna Menen: They have-
given some figures. But jt is not so-
in the whole world. There are very
powerful countries who are in a posi-
tion to give that information. In
Britain there are historic reasons for
their giving it. If as a result of con-
sideration the security of the country
is not affected by disclosing these
figures and resources, it could be:
given. But if it would result in en-
dangering safety, then, it is not dis-
closed. There is a historic reason for
it. The Bill of Rights says: “to raise
or keep an standing army in times of
peace, unless it be with the consent
of Parliament”. That is the reason
for this. Anyway, if you permit me,
1 shall deal with the question of
public interest later on,

Shri Nath Pal (Rajapur): May I
invite your attention to this aspect,
8ir? Now that this question has been
raised—it is a bone of contention—
may I draw your attention to what
information the House of Commons
supplies to the Members there?

Mr. Speaker: He will come to that.

Shri Nath Pal: Now that your at-
tention has been drawn to it, I wanted
to raise that aspect of the matter.

Mr. Speaker: The hon. Minister
says that he will come to it later on.

Let him proceed.

Shri Krishna Menon: From here, I
may proceed to a brief consideration
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of our three services. In regard to
the army, there has been an increase
in its strength, partly by fresh re-
«cruitment and partly by the embodi-
ment of the territorials when our
operational requirements have placed
.a greater strain upon it. There has
been a greater intake of officers. The
intake capacity of the Indian Military
Academy at Dehra Dun has been
practically doubled. A new corps
has beep raised in view of our difficul-
ties in the eastern and northern fron-
tier. The strain that is placed upon
-our troops hag also led to the con-
sideration of measures whereby they
-can be relieved and others can take
their place.

1 think it should be said that since
1939, the Indian army has known no
rest either in Kashmir or in the Naga
Hills or now on the northern borders.
It has also to face other responsibili-
ties of a character which normal
armies do not. We have, however,
had difficulties of shortages of officers
and materials. The National Defence
Academy at Khadakavasala, which 1s
the nursery of the future officers,
where young boys come and join, has
never been up to the gtrength. My
predecessors here will tell you, it was
planned for a certain number and we
have never been able to get that
number of recruits. It is not for me to
say whether the quality of recruits
can be belter or worse—that is a re-
flection on our people—but certainly
it can be improved. It has never been
up to the strength and a great deal
of effort has been put in the last few
yearg and it is coming up a little. The
result of that is, the Dchra Dun Col-
lege, the Rashtriya Indian Military
College and some other schools of that
kind provide a certain amount of offi-
cers and material.

The Government of India have been
seeking the assistance of the States for
the establishment of Sainik Schoo's
and it is hoped four or five of them
will come into existence this year.
The K.G. achools generally take the
<hildren of officers and serving sol.
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diers. But in spite of all these, officers
and material available are short.
There is no harm in saying, as it has
been said before, in the Indian army,
the officers’ strength is considerably
low, below the standarq laid down,
which standard itself is lowe:s than
the standard in the army elsewhere.

The navy has been advance in the
acquisition of the  aircraft carrier
which has been commissioned and
will join the fleet in Cochin some-
where in September. The naval dock-
yard at Bombay must be regarded not
only as a naval achievement, but as a
great national achievement. It is for
the first time that the navy with the
assistance of the army has by direct
labour, where the building arrange-
ments have broken down, built this
naval dockyard and the first phase is
being completed in a few weeks’ time.
The first dock in India which is of
considerable size, capable of taking
warships will be opened. Recently
Government have acquired two dock-
yards, one in Bombay and one in
Calcutta, which in addition to assist-
ing in the supply of general engineer-
ing material and equipment, will also
build destroyers in future and are al-
ready building small craft for  the
army.

The Indian Air Force also has
developed. Its fighter gtrength has
increased and its transport strength
has also increased. In the last year,
the capacity of the air force has been
strained beyond limit by the require.
ments of the supply of material and
men for the border not only in regard
to direct military requirements, but in
the opening up of communications. I
think it Is no exaggeration to say that
in some of these far-off posts—not
very far-off—anything from the sup-
ply of ordinary type of food up to the
heaviest machinery has to be taken
by air. While the exact tonnage that
is taken need not be disclosed, the
requirements of the army and that of
border defence go very well into five
figures, not five figures, but very nearly
six figures.
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The Indian Air Force has also made
great advance in the way of providing
equipment for itself. For the first
time in this country, it will build
supersonic fighter aircraft. I would
take this oportunity, in all humility,
of paying my tribute to my predeces-
sor, Shri Tyagi, who initiated this pro-
ject some years ago. The Hindustan
Fighter 24 powered by two jet en-
gines will take to the air in a short
time, although it will take a longer
time to achieve supersonic speed. The
arming of this machine is a problem
which is being studied. The Indian
Air Force which was conditioned only
to maintain aircraft has broken all
records in maintenance in the sense
that not a singlg aircraft is left in the
depots beyonq time, They have gone
on to build transport aircraft which
will take to the air in a few months’
time, in probably less than a few
months’ time. They have also designed
for the purpose of army communi-
cation light aircraft which is udergo-
ing tests and will be probably certi-
fled in the course of this month. Also
are going into production the Rolls-
Royce Dart engines and the Orpheus
engines that give power to the fighter
aircraft as well as the Gnat aircraft
which is being made in the Hindustan
Aircraft Limited.

The Hindustan Fighters are made on
licence from British manufacturers
while the Kanpur light aircraft is a
communication ‘plane’ which ig being
designed by ourselves. But perhaps
the most important achievement of
the Indian Air Force in combination
with the scientific department of the
Ministry of Defence as well as the
CSIR who provide the money, is the
jet engine that went into action two
or three days ago. It is totally design-
ed in this country; it is a novel design.
Wha is more, it is not like some of the
other things we have today, where we
sometimes say it is made in India,
but probably all the material comes
from somewhere else. This iz made
with indigenous material and designed
by our own people. Its performance
so far has broken all records. A ftri-
bute ig due to the scientific adviser,
Dr. Kotharl, who on account of the re-
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quirements of the country in other
fields is being taken away from the
Defence Ministry, at least in part for
the chairmanship of the University
Grants Commission. The young men
of the IAF who designed it deserve
great appreciation, becauce it is a very
great achievement; it is not  very
easy to design things of that character.

Also while in the past there have
been holicopters in the service of the
Indian Air Force, they have been
rather odd machines of one kind or
another. Now helicopters will become
a general part of the IAF.

The navy also hag developed. The
nava] air arm, which is also powered
by very modern machines, works in
co-operation with the Air Force, but
to a certain extent is independent. I
have briefly referred to the three ser-
vices in this way.

The other flelds are the auxiliary
activities in the fleld of direct defence
services and the Territorial Army, the
Lok Sahayak Sena and the National
Cadet Corps. 1 am bound, Mr.
Speaker, to confess to a sense of
regret regarding the comparatively
limited advance made by the Terri-
torial Army in our country. It is not
only a question of numbers; it is a
question of the people that come in.
The Territorial Army In every country
where parllamentary democracy is
functioning is intended to be an army
of citizens who would relieve the re-
gular army, when it goes into action;
it takes the place of the regular army
and its men and officers receive the
same salary. While the Territorial
Army of India has very good fighting
material and has taken its place iIn
Kashmir and other places, it does not
attract if T may say s0: no Member of
Parliament hag joined the rank of the
Territorial Army.

8hri Tyagi (Dehra Dun): That is on
sccount of over-age.

Shri Krishns Memen: I have not
gone into the reasons. Its size i
small, but it is hoped that it will be
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expandcd, because both for national
reasong of citizenchip as well as
cconomic reasons, the man-power has
to be supplied in this way to a con-
siderable extent. No one thinks that
the regular army can be substituted
or there can be any relief either in
regard to the strain placed upon it or
its requirement in regard to numbers.
But we have found in the last 18
months that the Territorials have had
to be employed in certain regular
duties such as manning of coastal
batteries whether it be in Bombay or
in Cochin, in guarding of the strong
points and, today, in some of the
operational flelds they had to be sent.
And, we can pay a tribute to the em-
ployers, the labour organisations and,
in some cities, the members of the
public who have assisted In its re-
cruitment. There are two classes of
employers so far as we are concerned:
one help the Territorials and the
others are those who want the Terri-
torials to help them. 1 would like to
say that the frst class is increasing.

Then we go to the National Cadet
corps. The National Cadet Corps is
not a military organisation. It has
been founded by an Act of Parliament,
and repeatedly it has been pointed out
that it is not our intention to militarise
our youth in the sense of making it a
part of the armed forces of India.
But they constitute, among citizens,
material which is adequately disci-
plined, 30 that not only in the strength
of the fighting forces but in the capa-
city of a country to defend itsel,
which can come only from a disciplined
people, they will be of help. Even in
a small sense, if our population get in
the way of troop movement and are
not able to understand the restrictions
imposed on them our defence would
become difficult, especially in a large
country of this character. Over and
above this, in peace-time even the
regular army and the Territorials
after often absorbed into duties which
can hardly be performed by others—
some of them may be ceremonial,
some of them may be characterized as
duties which are in  the hinterland.
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The National Cadet Corps has net
only made considerable advance but
it has transformed itself in its charac-
ter and is becoming more and more a
well-knit, disciplined unit. Today
there are 1,20,082 cadets in the senior
wing of the National Cadet Corps,
1,30,000 in the juniors and 20,043 girls
making altogether 2,79,125 cadets who
all come in for a period of four years.
In addition to that a quarter million
young men and a few thousands of
young women have been enlisted in
the N.C.C. Rifles. Therefore, alto-
gether in the National Cadet Corps
today there are nearly half a million
cedets. With the present pace of
progress, considering that 3,00,000 or
more of them have come in in the Jast
twelve months, and with the enthusi-
asm that is put into it by Vice Chan-
cellors, by Principals, by State Gov-
ernments and not less by the officers
of the regular services and the officials
of the Ministry, it is to be hoped that
at least every boy of the proper age,
physical fitness and security clearance
will be able to join the National Cadet
Corps. Its military value is not that
it would be fit to be sent to the
Himalayas or anything of that kind.
I{, however, we should be engaged in
any serious trouble, if unfortunately
we should be involved in  serious
trouble, all the Territorials will all
be removed from the places where
they now are. There are considerable
duties which are performed by these
people.

Over and above that Mr. Speaker,
the fact that is not usually known is
that the National Cadet Corps has
provided a greater part of the officer
element for the Indian Army. 15 per
cent. of the seats in the Dehra Dun
Military Academy are reserved for
them. But that reservation is quite
unnecessary because they take more
than 30 per cent. of the open com-
petition seats. More than 50 per cent.
of the bovs who go into Khadakvasala
have been in the National Cadet Corps
in one way or another. We calculated
that more than 50 psr cent of officer
material in the Indian Army goes
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through the National Cadet Corps in
one way or another. Now provision
has been made for the formation of
officer training units in the National
Cadet Corps, and if they go through
the officer training units in the
National Cadet Corps then they need
spend only three terms in Dehra Dun
before they go back into the Army.

Going back to the officer problem,
Sir, the services are deficient in this.
There is no harm in disclosing it. The
services are deficient in technical per-
sonnel both in the field of medicine
and in the flield of engineering and
also in the field of higher science.
Therefore, the Navy, for example, has
adopted the device of commissioning
enginering students before they pass
their final examination. Then they
are already in the Navy before they
leave the college and even if they
ge' a better job afterwards they can-
not get out. If the present situation
continues, it will be  necessary for
Parliament to consider what steps
should be taken to secure fbr the de-
fence services the necessary technical
personnel.

When we go into the question of
preduction, the main units of our
production are the ordnance factories,
the Hindustan Aircraft Limited, the
Bharat  Electronics, the Indian Air
Force and the electrical and mechani-
cal engineers. These are the people
who produce the goods that are re-
qQuired for the Army, the Navy and
the Air Force, as well as maintain
and repair them.

In regard to the ordnance factories,
during the sitting of this present
Parliament there have been consider-
able advances. The production in
1956.57 was worth Rs. 14 crores. In
1860.81, according to the estimates
based upon the figures of the Military
Accounts Department, it would be
Re. 32 crores—there may be differences
in this because always in the last
mnnth there may be something more
or something less. But we have based
this on the material utilisation. But
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this is not the whole story; that is to
say, the country is today getting more
for its money than before. In the
early days, soon after we took over
from the British, when everything
was made in that country and only
the exigencies of war accentuated the
production in our factories, we had a
very large quantity of labour. They
were displaced after the war. Even
as late ag 1856-57 the Government were
obliged to discharge some 6000 people.
After the discharge of those 6000
people, there were in the ordnance
factories 46,883. Ouy of this number
of 46,883 a considerable proportion
were not doing any work. We could
not discharge them on account of
social, political and other difficulties.
Apart from that, they were highly
skilled people whom we once let go
we would not get back. The figures
for idle labour, as it is called, were
Rs. 63 lakhs or 11 per cent. of the total
wage bill in 1958-57.

Mr. Speaker:
Rs. 63,0007

Rs. 63 lakhs or

S8hri Krishna Menon: Rs. 63 lakhs
or 11 per cent. of the total wage bill.
The total wage bill was for a sum of
about Rs. 5 crores or so, and 11 per
cent. of the wage bill wag payment
for idle labour. In 1959-60 this has
been reduced to 3.8 per cent. I have
not got the figures for 1960-61 bug I
believe that they have been very
considerably abszorbed. The cost of
production has been steadily brought
down, because in the Government cal-
culation the losses incurred by Gov-
ernment, payment for idle labour etc.
are all to be distributed on the cost
of production. A sample survey con-
ducted recently on items manufactured
in 1957-58 and 195980 shows a decline
of 18 per cent. in the costs.

Mr. Speaker: What is the total
labour cost?

Shri Krishna Memen: The total
labour force would be today some-
where about 42,000 to 43.000 in the
ordnance factories—a 1ittle over 43,000.
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In the Hindustan Aircraft Factory
there has been considerable improve-
ment  particularly in the output.
There was an unfortunate superstit-
ious belief in our country in the days
gone by that it takes three Indians to
do what one Englishman does. That
had crept into the general Government
calculation, and there was 1: 1'8 cal-
culation. You may have heard in this
House that indegenous production has
suffered a 20 per cent. loss, consider-
ing that in Japan the production is 40
per cent. cheaper than us. We do
not see any reason why it should be
so. Our general aim is to have one
man for one man hour, and that has
been achieved, certainly by the Indian
Air Force and in the ordnance factor-
ies. The Hindustan Aircraft Factory
has moved towards that—I am speak-
ing from memory—and I believe they
have come to 1:1. And if this is not a
digression, Mr. Speaker, this improve-
ment has been largely due to improve-
ment in labour conditions. It pays
the Govirnmens to pay higher wages;
it pays the Government to meet the
demands that are legitimate. In the
Hindustan Aircraft Factory, there
has been considerable improvement in
thtir conditions. About six months
ago, both in the Bharat Electronics
and the Hindustan Aircraft Factory,
in common with other Government
factories in Bangalore, we have im-
proved their conditiong in regard to
dearness allowance and consolidation
of salaries, costing the Government
nearly Rs. 23 lakhs a year in the Hin-
dustan Aircraft Factorv alone. And it
would be of some interest to the
House, especially to, I am sure, Shri
Banerjee, who wil recognize that in
the defence factories the employer-
employee relations are happy. In 1956
we lost 82,768 man-days. In 1857 we
lost 8,772 man-dayvs. In 1958 we lost
6931 man-dayvs. In 1959 we lost 3,501
man-days. In 1960 we lost 340 man-
man-days. In 1960 we lost J50 man-
days which is exclusive of the man-
days we lost during the general strike,
which has nothing to do with our own
economic problems. I am happy to say
that the labour relations are of this
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character, largely because of the in-
creasing introduction of the piece-work
system, use of scientific methods to
diminish the fatigue of the working
people, including colour schemes inside
the factories and machines, and also
the incentive in regard to the accep-
tance of ideas produced by working
people themselves,

From this I would like to look at
the aircraft of the Indian Air Force.
Under the British system, they main-
tained a very sharp difference bet-
ween ma‘ntenance and manufacture
and it used to be almost a religious
rule that no maintenance factory
should manufacture anything. Since
we had only maintenance factdries,
India could not manufacture anything.
The reason was very simple, namely,
their manufacturers had to come here.
Now, the Indian Air Force broke this
rule, and Government accepted it,
with the result that not only have
they gone into the production of
Avro, maintaining the maintenance
target somewhere about one per cent.
more, over and above the limit which
has been prescribed for them, and
keeping all our fighting aircraft in
good condition, but also salvaging a
very large quantity of material
which, in the year under report,
comes very nearly to Rs. 14 crores.
That is to S8¥, it has been utilisation
of what usually would be regarded as
disposals, taken over and re-condition-
ed by expert men. One of the very
refreshing lessons that one learns from
this is that there is precious little
that our working people and techni-
cians cannot do, if they are given a
chance. Therefore, there has been
considerable salvaging of this material,
which has not only saved monev be-
cause some of them are improcurable
both for reasons of paucity of foreign
exchange as well as our general nar-
rowness of resources.

Now. in the Electrical and Mechani-
cal Engineers, which are called
“common workshops”, there is not
yet any manufacture. But it all
depends on what you call manu-
facture. If an old engine Is recon-
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ditioned to work to 95 per cent capa-
city, just after stripping it complete-
ly, I suppose jt is very near manu-
facture, But, anyway, in these facto-
ries, on account of the work that is
being put in there, and largely
dpending upon the willingness and
enthusiasm of these people, tens of
thousands of vehicles, which were on
the dumps, which were thrown away,
have been rescued and are now in
service and they will probably work
for 5 or 6 years. Otherwise it will be
difficult for the Indian army to move,
because its locomotion is probably one
of its difficult situations.

Acharya Kripalani (Sitamarhi):
What has been rescued?
Shri Krishna Menon: [ did not

say anything about rescue. I can only
supply information. I cannot supply
understanding, What I said was that
these old vehicles which have been
discarded have taken from there and
put into service again. That finishes
my survey of more or less controver-
sial matters.

I cannot leave this thing, however,
without referring to the sending of
the Indian army abroad to Congo and
their presence in the Gaza strip. For
the last 5 or 8 years, in pursuance of
the discharge of the international
obligations of this country, the armed
forces of this country, that is, Army
and Air Force, have been sent out
more than once.

Mr. Speaker; There is too much
of noise in the House.
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Mr. Speaker: 1 thought the hon.
Defence Minister is sufficient]y audible,

Some Hon, Members: Yes, yes. He
is quite audible,

Mr. Speaker: Probably, he wants
the Defence Minister to look up to
him,

An Hon, Member: Let him not look
down,

Shri Krishna Menon: The Indian
Armed Forces today are on the Gaza
strip guarding the peace between
Lsrael and the United Arab Republic.
They are discharging their duties. It
is not merely a question of military
skill, which is considerable, when an
army has to perform its duties.
without fighting, Fighting, probably,
is the easiest duty for the army. Thus,
truly in the Gandhian tradition of
our country, they have to keep peace
rather than wage war, when they go
abroad. The Indian army, in the
past, had been trained and released
only for the purpose of conquest or
imperial acquisition. To day the
situation iz somewhat different. To-
day, the Gurkhas, the Jats, the Dogras
are there in Congo, or are on the way
to Congo, in a very difficult and con-
fusing situation, Their presence there
is helping to bring back the restora-
tion of pacification. These troops have
been sent out in pursuance of the
United Nations resolution, not only
sanctioning the use of troops but also
the use of force.

Mr. Speaker, it has been raised the
other day in this House whether the
sending of these troops abroad is
constitutional or otherwise, While it is
largely a matter for the Prime
Minister to explain, since he is not
here, I have, of course, to say this.
It is part of our constitutional duties,
which we have undertaken, to go to:
the assistance of the United Nations.
The Law Ministry has been consulted
in this matter and the action taken is
perfectly legal and constitutional. 8o,
these three battalions, forming &
brigade wunit of the Indian army,
where we have 2,887 fighting troops,
making in all 4.671, with all their
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equipments and everything elese are
in various parts of Africa. They are
-commanded by a brilliant officer, who
was formerly in the Gaza strip,
Brigadier Raja. While they are at
the disposal of the United Nations’
command, they must decide upon
their deployment, they will, on the
whole, be kept together, not physical-
ly but under one command. I would
not like to use the term “autonomy of
command”. In any case, there is con-
siderable amount of working together.
Another officer of the Indian Army has
been lent tothe United Nations as
Adviser to the Secretary-General on
military matters.

14 hrs.

There is a cut motion in regard to
our defence policy in relation to
-China. There has been a violation of
our territories and the intrusion of
Chinese elements into our soil and a
failure to get any adjustment of this
matter, Our borders, are on the one
hand with Pakistan and the other
with China; the rest fortunately is
with the friendly country of Burma,
that we need not take it into account
at the moment. On he Chinese border
there have been deployment of troops
in this country in such a way that in-
cursions into our territory are im-
possible. Thig has placed a great
strain on the Indian army. 1 do not
want anyone to think that it is
possible for us in relation to China-
nor would it be right to think,—of
raising an army equal to the size of
the Chinese army, or weapons equal to
that of the great powers, We are in
a different position from other coun-
tries in that we have no military
allies, being an independent country.
‘Since we have no military alliance,
the position is that we have to look
after ourselves. The advance deploy-
ment of these troops, has meant tak-
ing tried troops, troops that have
had a great deal to do in recent times
on to near positions required for the
purpose, and the character of these
«defences are such that while the posi-
tion in regard to numbers in extreme
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positions may be small, the strain on
them is considerable, because these
men are living at heights which nor-
mally for any Member of this House
it would be impossible to carry on for
more than twenty or thirty minutes
without oxygen.

As I said a little while ago, we are
feeding them, clothing them and what
is more, only recently with the aid of
a helicopter service we are supplying
them medical aid. These have strain-
ed our resources very considerably.
All I can tell the House is that within
our understanding of what is required
in the way of defending the Himala-
yan border, our resources and our
understanding of how to deploy the
forces for the purpose of that defence,
Government have taken such steps
ag are necessary, Any idea that the
Chinese can at any time walk in here
need no longer be present, in the
sence that if they do transgress into
India and our territory, their lines of
communication are longer than our
line; of communication.

These are well-trained troops. New
specialised forms of fighting may be
required and the Government have
taken this into account. While the
results may take longer than one may
think, the necessary arrangements are
being made for that purpose,

One of our main difficulties in this
area i; communmication, As I said,
everything has to go by air. More
lines of communication are being built
and we hope thatin a period far less
than normal in these cases, these areas
would be opened up not only for
military communications but also for
occupation. At the present moment,
they are practically unpopulated
areas, inaccessible and very difficult
for normal life.

Mr. Kripalani, whom I heard ....

Acharya Kripalanl : 1 have not yet
spoken.
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Shri Krishna Menon: Be patient,
you will hear what I have to say,—
said the other day:

‘T have spoken about the
general doterioration in the stan-
dard of discipline. There was,
however, one organisation in
India which, it was recognised,
had not been adversely affected
by the general lowe. ing of stan-
dards. Thi; was our Army. Bat
here too, in recent years, after
Defence has been taken over by
our temperamental foreign expert,
there have been persistent reports
of a distinct deterioration, The
strength of our fighting forces
depends not only on arms, am-
munition or their equipment or the
scientific apparatus, as our Prime
Minister calls it, but more than
anything it depends upon the
morale of our soldiers. This
morale, I am afraid, is on thc
decline, and it is not very high.
And it cannot be high if some of
our best officer:, loved and res
pected by their solders, are obliged
to leave the Army. High officials
in the Army, men of proved
valour and integrity, do not resign
their posts lightly. Greater emo-
luments or more comfort may not
induce them to leave their hon-
ourable profession of defending
the country. T am sure there must
be something deeper and more
fundamental in this phenomcnor. *

It is alway: possible to produce the
cvonclusion you want if vou prescribe
the premises. The morale of the
Indian  army is higher than ecver
buefore, Mr. Kripalani has no know-
ledge of the Indian army. He gues
nowhere near it; and he won't be
allowed to. The morale of the Ind.an
army stands very high and I think
is a poor service to the troops and lo
the officers, who as 1 said a liule
while ago are functioning under very
difficult conditions. Most of our young
officers come out of the Academy and
they are practically straight on posted
10 an operational area, Kashmir, Naga,
Hille, or wherever it may be. There
are many cases where they do not
come back for six or seven years.
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The morale of the army is very high
for many reasons, There is nothing
is discount the fact that the morale
of the army depends upon the ameni-
lics provided for them. That js not
all. But it must be taken into ac-
count. So far as the Army, the Alr
Force, the services as a whole, are
concerned, there have been in recent
times very considerable improvement
in regard to their pay, their allowan-
ces, their means of Jocamotion, con-
ditions of living, and so on and so
forth, One of the main tomplaints in
the army has been the provision in
regard to separation from  their
families, This is being gradually
provided. To a certain extent, we
must always do it according to the
means that our country can afford.

While there is provision for giving
houses that is required for the troops,
this has been one of the many com-
plaints we have always had. Undcr
Government rules, Majors and ebove
are provided one hundred per cent
married a‘commodation—the presurn-
ption is that an officer above the age
of a Major would be a married person
and therefore one hundred per cent
accommodation js provided Caplains
are provided up to B0 per cent and
subalterns up to one-third of their
number. Junior Commissioned Officers
are provided 80 per cent married ac-
commodation; other ranks are pro-
vided 14 per cent married accommo-
dation and 88 per cent single acom-
modation. Now, when there js no
governmen! accommodalion, then they
are paid money or some other ar-
rangement ig made.

It is interesting to notice that in
the first seven year: afer our in-
dependence when we took this on as
pioneers in the field there was much
more difficulty, because there were
so many regulations and procedures
that took time and the speed that was
required was nol posiible, In the first
seven years we had provided quarters
for 10320 troops; in the next four
years we provided sccommodation for
20,015 troops; in the nexy year we
provided accommodation for 24,220
troops, That is to say in the last five
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years 57,000 of these quarter; have
been built as against 10,000 in the
seven years previously, And I
suppose when the accommodation at
Ferozepore goes tiurough, that will be
increased very considerably.

The Defence Budget is heavier to
the extent of Rs, 15 crore; annually
on account of the increased emolu-
ments.  Similarly there has been
other provision made which is  of
very great importance and that is up
to the rank of Lieut-Colone] today
an officer can expect to go, even if he
is not very bright. That is to say, il
he is commissioned in the Army and
if he has got great capacity he is pro-
moted in a short time, But even if
he is not promoted in his earlier
years by time-scale he retires as o
Lieutenant-Colonel.

Reference has been made to older
officers leaving the army. If older offi-
cers do not leave, younger officers do
nol get promoted. That is why there
is a8 rule in the Services as to the
limit you can be in a praticular
office.

Also, there have been, quite
rightly, sentiments expressed in the
House from all sides with regard to
opening the officer ranks of the Army
to all classes of people, according to
our Constitution and according to
modern ideas. And this has been done
to the extent possible where aduca-
tional and other requirements had to
be met. And as a result of this
in Nowgong in Madhya Pradesh we
have opened a college in which are
taken regular soldiers; that is to say,
ordinary infantry men or others, the
ordinary rank and file people, they
come in as soldiers and after four or
five years they come to the notice of
the officers, they go to this college
and they are commissioned after a
year's training. One hopes that as a
result of this, la’ge numbers of men
who will come from the rank and
file of the army would go into officer
ranks. There are no distinctions in
the Indian Army today as to who
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may be an officer, who may not be
an officer, and there is no reference
to martial classes. There is no rule
that a Gurkha unit cannot be com-
manded by a non-Gurkha or anything
of that character. So, so far as
morale is concerned, it is my duty
as your Minister of Defence to tell
you that the morale of our Armed
Force:. has never been higher than
today.

And there is another recason for all
this, apart from all these considera-
tions of the Indian Army, not to
speak of the Air Force and the Navy
where they recruit people with a
higher level of education. The Indian
Army today has a very much higher
civic sense. They have the consious-
ness of being a national army. They
know, for instance, what they are
sent for. They do not regard them-
selves as mercenaries seeking a job.
At the same time there are certain
responsibilities placed upon the ocm-
munity and the country. One is 'n
regard to their families, that they
are separated from them, and the
other is in the care of the ex-
service men. When young men are
taken at the age of eighteen or nine-
teen—they say nineteen even when
they are not—when they come into
the army at the age of nineteen, they
join colours for seven years, and then
it is extended by another seven
vears, So they retire at the age of
twenty-six or thirty-four. And they
being life again. And in an organi-
sation of that kind their placement
in society afterwards would have to
form part, as time goes on, of the
regular ~ecruitment conditions of our
services,

Now I come to this question of pro-
motions. There has been a certain
amount of misrepresentation or mis-
understanding both in the newspapers
and in some small sections of this
House as to how these promotions are
done. And there have been talks
about supersession. As 1 said, up to
the rank of Lieutenan:-Colonel an
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officer gets promoted just because he
has been an officer; by eflux cf years
he gets promoted. Afler that no
question of supersession arises. This
word ‘supersession’ is a misnomer,
because they are selection appoint-
ments. There is no pre-emptive right
to the next office because a person has
been there, Seniority is one of the
considerations and would be a guid-
ing consideration if there is nothing
else. And I would like—because 1
am surc the overwhelming majority
of the Members want to understand
this problem—try to explain it as
best as I can.

Promotions are done by well 1 aid
down methods. In regard to Junior
Commissioned offices they do not
even come to the Army Headquarters.
They are done in their own regions,
and neither the Ministry nor the
Minister or any one else knows very
mu h about jt, unless there is an
outrageous case which is brought to
attention and you call for papers.

Then we come to officers upto the
rank of Lietuenant-Colonel, acting
Lieutenant-Colonel. This is done by
what is called the No. 2 Selection Board
which consists of officers of a certain
level. That is laid down in the
rules. Their record is examined and
promotions are made by that Board
itself, and neither the Ministry nor
anybedy else comes very much into
the picture. I am not saying for a
moment that the Minister responsi-
ble to the House cannot jnterfere if
there is 3 case of irregularity of any
kind. But this is important, Mr.
Speaker. In this selection for Lieu-
tenant-Colonels, in the year 1860.61,
226 officers, that is Majors, were pro-
moted as Lieutenart-Colonels. But
485 were “superseded”—I say super-
seded within quotation markes. For
the rank of Colonels, 70 were pro-
moted and 82 were “superseded”.
For Brigadiers, 39 were promoted and
57 werc "superseded”. For Msjor-
Generals. 7 were promoted and 17
were “guperseded”. And for Lleut-
enant-Genersls 4 were promoted and
3 were “superseded”. This is about
1960-81.
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So, supersession, as it is called, is
a normal thing in the Army, very
much more in the other Armies than
ours, Otherwise, all thal is required
of one is to join it and do nothing,
and then promotion will come! Now,
this is the same in the civil service.
We have got Secretaries to Govern-
ment who today are younger than
some others who are either  Joint
Secretaries or Additional Secretaries.
And it ijs a good thing in public ser-
vice. It is not only age, but talent,
performance, and achievement thut
is recognised,

Then we come o the No, 1 Selec-
tion Board which deals with other
officers, and that is composed of
senior officers of the Army—the Army
Commander, the principal Staff Offi-
cers, and in the Air Force and the
Navy the corresponding numbers.
What happens, Mr. Speaker, is this.
[ believe in the Army there have been
nine of them, and the names of all
the people who are entitled to pro-
motion and, what they call, their
ACRs, their record books, come be-
fore them. And these officers also
have knowledge of all the men, It
is not as though they sit down and
take a name out of their hat. The-e
are various cxaminations and marks
are awarded. They are awarded sa-
parately. Each of the nine persons
gives his remarks separately, and
it is tabulated afterwards. If there
are differences then they are recon-
ciled in the Board. Then the recom-
mendations come to the Government,
that is to the Ministry.

Very often it has been the practice,
certainly in my time it has been the
practice, that if there are one, two
or three vacancies, more candidates
than there are vacancies Are recom-
mended. There a=e two lists, one
within the sphere of promotion, or fit
for promotion—not within the sphere
of promotion—but fit for promotion;
the uther recommended fo- promo-
tion. Those who are not fit for promo-
tionare never even considered. That is
to say, neither the Ministry nor the
Minister even asks for the names of
the people who are not considered
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fit for promotion. The cases of “fit
for promotion” and those recommend-
ed for promoticn are carefully scru-
tinised by the Ministry. Since we
have a parliamentary system of gov-
ernment where the control is the
civilian authority, and the army is a
parallel of the civil service and jt
has ccrtain defined functions, this
control has to be excrcised. These
records and other things are exa-
mined, the Ministry puts the pros and
con: in each case, and if things are
forgotten sometimes it is  referred
back to the Army Headquarters to
have a look at it-—these arc very rare
cases—angd then it comes to the
Minister for sanction, And practi-
cally, once it has been through all
this and been through the Ministry,
efither the Minister accepts the recom-
mendations of the Ministry or of the
Services.

In my cxperience there has been
no difficulty in making this choice,
becanse before it comes to me there
has been a reconciliation of those diff-
erences, Largely, in the case of the
lower officers this function falls to
the Military Secretary, and since so
many officers arc involved there ave
bound to be cases where perhaps
something has been overlooked. It
ie not possible to say that in every
case a large number of lower officers
are promoted. Therr may be some
one who feels he has pot a legitimate
cause for complaint; but it is im-
pertant for us to realise that there
ace ncthods laid down in the rules
where representations can be made—
T mean the representation to the
Army Headquarters.

In the case of Lieutenant-Colonels,
last vear, 64 representations were
mad» to the Army  Headquarters
They were all rejected. Two were
made to the Gavernmenit. One was
accepted. and the other is under con-
sideration. For the promotion to the
rank of Colonel three representations
were made to the Army Headquarters,
All were rejected. One was addres-
sed to Government. and it is under

APRIL 11, 18861

for Grants

10540

cosinderation. As regards promotion
to the rank of acting Brigadier, one
was made, and that was rejected;
that is, one was made To the Army
Headquarters, and it was rejected,

And so, this is a normal procedure,
and as far as human ability permits,
it is donc in @ way very much more
meticulously than in many other
places. And T think it is a great mis-
take to think that the opinion of a
disgruntled person or a  dismissed
cmployee or of a disappointed per-
son is necessarily a statement of the
facts. It is said that every officer has
got a Field Marshal's baton in his
nap. Every officef thinks that he
is fit to be a General. Iy is a very
legitimate aspiration, but whefMér he
is fit or nof, whether his colleagues
in the Adminisfralion think he is fit
must be judged in this way,

I think what upsets the moral of
the Army is reference to its lower
morale, is the feeling that may get
around, or that it js possible to get
round the roads. And in my exper-
ience—and I want to say both sides
of this—I hold the view that Govern-
ment have got a right to overrule
Army Headquarters. The recom-
mendntions are made to me by the
Chief of the Army Staff. I have the
right to overrule them, But in my
experience of four years, there has
been only one instance, not even
two, but only one instance in which
this became necessary, and that one
instance was an instance in which I
had no other option. And, therefore,
any idea that these promotions are
made by some quixotic method, to
call it by nothing else, is entirely
wrong. And this is not peculiar to
our Army.

Now, the Chief of the Imperial
General Staff today, Sir Richard Hull
has superseded a lot of people. Our
General Thimayya who is now the
Chief of General Staff was made
Chief of General Staff in superses-
sion of three others, He has super-
seded Mr. Kulwant Singh, Mr. Ssot
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Singh and a lots of other people.
(Interruption), Whatever it is, what-
ever 1 call him, he is the same man.

So there has been supersession as
it is called. And Government does
not recognise these as supersessions.
There is no special entitlement to
this.

The general rule that is followed, is
that, other conditions being equal,
seniority courls, and if seniority has
to be disregarded, the man who
supersedes must not just be good
enough but mist have an edge over
the other person and we have also
to take public interest into considera-
tion. Sometimes, it may happen that
where there are five people—I do not
have an instance in mind—out of the
five persons who are recommended,
four of them may belong to one arm
in the Army, and you may want
somebody else in another arm in the
Army. Public interest must come
before the interest of that officer. In

thc majority of cases, theisc people
come up again. And it is only a
propaganda that goes on in certain

sections of the press. It is very difft-
cult to know what knowledge they
can have of what goes on in these
ways.

Yesterday, when I had the oppor-
tunity to talk to leading persons in
the press who came to see me, they
were very surprised, so far as 1
could make out, to learn tl;nt t.l;:
promotions were made or one
this meticulous fashion, and that there
is a laid-down procedure with re-
gard to this.

Now. 1 come to the last of these,
namely the Army Commanders.
There are three Army Commanders
in India. because there are three
Armies in India, three Armies in the
sense that they are divisiona) armlies.
There is one in the West, which is in
the north of India, one in the south,
which stretches from the bottom of
Rajputana to Cape Comorin, and the
other in the East. These three Army
Commanders’ posts are government
appointments, because an Army
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Commander is not merely an expert
soldier; he is more or less a regional
Commander-in-Chief. And it has
been the condition not only in our
time but in all times that the Army
Commander is appointed by Govern-
ment. But I think I am not disclos-
ing any secret in saying that in putt-
ing forward the name, which must
finaly be approved by the Appoint-
ments Committee of the Cabinet, 1
have consulted both the outgoing
Chief and the incoming Chief. And
Mr. Speaker, I take full responsibility
for these appointments, but at the
same time, since s0 much dust is
raised in this matter—I do not mean
in a disrespectful way—since so much
extraneous matter come; into this, it
is as well to say that these gentle-
men were good enough to give me
their opinion, and I do not say that
I relied on that; that is to say, I am
not taking shelter under it. 'There js
no reason for me to think that there
has been a departure from the re-
quirements of this country or from
the notions of ethics or of integrity
in this way. I feel that what really
pulls down the Army is this kind of
propaganda. But {t is surprising that
in spite of these observations of this
character, there is very little in the
way of discontenty in the Army,

Acharya Kripalani referred 1o
numerous resignations. 1 think, after
all, if you are indulging in a fancy.
if you are Aying in the air, vou might
as well fly high. Why be small? Sn
far as 1 know, there have been no
resignations from the Army. There
has been one case of application for
premature retirement; there are not
many cases. That iz to say, the off\-
cer concerned, whom Acharya Xri-
palani has in mind, could have retir-
ed anyway at the end of next year.
He ig siill in the service of the Gov-
ernment, and he has (aken ninc
months’ leave. Therefore there s
one case of premature retirement.
And it is customary in the Army that
if an officer who expects to be pro-
moted or comes into that line find«
that he has no future there, thea he
prefers to retire at thai stage rather
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than later, because he wants to get a
job outside, and it is far better for
him to go out then and get it. And
normally, Government considers this
and permits premature retirement.
It happens in the case of Lt.-Cols. and
Brigadiers; in that sense, there it
premature retirement. In this circle,
to which reference has been made,
there has been one case of premature
retirement. .

But, Mr. Spcaker, if you read these
observations, it would look as if
there are many desertions in the
Indian Army. If you read some of
the articles in the newspapers, you
would think that the Defence Minis-
ter should have been annihilated long
ago; you may want to do that, bul
still he survives,

Then, we come to this problem to
which you rightly drew attention, and
that is the question of public inter-
est.

Acharya Kripalani: Now, we know
why he survives.

Shri Krishna Menon: 1 shall tell
you in a moment how 1 have sur-
vived.

Shri Ranga fTenali): Government
is surviving.

Krishna Menon: Mr, Speaker,
you were rather concerned, not for
your own sake, buy for the sake of
the House, that the House was not
getting adequate information. And
from the questiori that you just now
asked, there is gome misunderstand-
ing about it. And this was what was
said.

“On this matter, I find it Aif-
cult, because the hon. Minister
very often says that it Is not
in the public interest to disclose
this information.”.
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And I hope you will not consider
that it is any disrespect to you if I
quote the facts, which probably do
not warrant these observations.

During the period 1st January 1960
to March 31st, 1961, fifteen months,
the number of questions admitted is
601, out of which the number of
questions on which information was
refused or partly refused was 50. Out
of 601, Government did not give in-
formation fully or partly on 50. In-
formation was partly refused during
supplementaries on 8 other questions.
Out of the above, part information
was given on 37 questions, There-
fore, the number of questions ““on
which information was totally refus
ed is only 13. The number of ques-
tions disallowed by the Speaker on
our representation, and where you,
Sir, agreed with us, is 23. The num-
ber of question; answered subsequen-
tly, that is to say, where first 1 said
that we cannot give it to you but
afterwards circumstances changed
and we gave it was two. Again, we
have tried to make a classification in
this. On g-ounds of security, 16 of
these questions were not answered.
On grounds of disclosures prejudical,
including those of numbers, quantum
or quality of equipment, 11 questions
were not answered. On grounds of
disclosure of capacity or volume of
production or deflciency, 68 were not
answered; on grounds of disclosure of
quantum of movement of troops, 2
were not answered; on grounds of
disclosure of air strength and radar
defence, one was not answered; and
the Chinese want to know what our
radar defence is. On grounds preju-
dicial to transactions under negotia-
tions, 3 were not answered, on
grounds prejudicial to Govern-
ment's financial interest by dis-
closure, 4; regarding arangements
where other Governments or coun-
tries were involved, 2 were not an-
swered; in regard to information of
an operational nature, 5 were pot
answered, and In regard to location
of key defence installations, 2 were
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not answered. Four questions relat-
ing to military works of a secret
nature were not answered; and with
regard to the stage of development of
aircraft and armament one was not
answered,

In this case, this has also to be
added that apart from giving infor-
mation to you or the Secretariat, why
something cannot be done or what are
the ~easons, the Estimates Commit-
tee and the Public Accounts Com-
mittee have been given information
not given to the House on the con-
tracts in regard to Vampire Dehavi-
land, the production details in the
Hindustan Aircrafy and BEL and other
reports which are classified as secrét.
Therefore, Mr. Speaker, while one's
effort never goes as far as it should,
every effort is being made to main-
tain the traditions of Parliament.
Now, you will bear with me. I would
like you to listen to some of the
questions,

There are questions of different
classes. Some questions look in-
nocent and very harmless. And, I
am quite sure they are not put with
a bad motive. But if the answer is
given, then, some of these prohibi-
tions which we rightly or wrongly
impose, we think rightly, would be
useless. It would reveal other things.

Take a simple question like this.
The number of officers allotted resi-
dential family quarters in Jammu
and Kashmir and the number of those
who are getting allowances in lieu
of quarters etc. Now, that looks
very simple. Does it not? How
many people have family quarters
in Kashmir and how many have not?
That means the total number of the
Army in Kashmir, When I put it
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going to disclose them in this House
we have to take their consent. Moet
of these arrangements are with the
United Kingdom and the United
Kingdom has an agreement with the
United States, It takes a very con-
siderable time for us to get the
United States to agree to give it to
us; and it is one of the basic condi-
tions thal we should not disclose any-
thing at all.

Another innocent question, the
total annual requirements of shoes
and other footwear for the Defence
forces. That looks very innocent.
But everybody knows that in the
Army every person requires two
pairs of footwear. If I tell you how
many shoes are required you know
how much the Army is,

There is a less innocent class of
questions, (Laughter).

Mr. Speaker, Sir, this is not a
laughing matter.

There is an innocent class of ques-
tions, 1 am asked on the 17th of
February of this year, what are the
measures taken to guard against dis-
closure of secrets and sabotage, For-
tunately, it was an Unstarred Ques-
tion. Then, there was a Qquestion
about the extended manner of train.
ing to Indian troops for mountain
warfare at the present time; the
number of technicians and non-tech-
niclans working in the L.AF. storage
unit at Madras, Sulur; the develop-
ments contemplated during the next
year and all that. It is also asked
when we have reason to think that
there are some difficulties 1n that

BEL is able to take up the produc-
tion of radar. Radar is a very
competent and very 3efence
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and if it is known that a country has
radar or huas not radar and what is
its amplitude and its reachable capa-
city and what kind it is, whether it
is a marine radar and whether it can
hit and come back and so on that
meang it would be practically useless.

Shri Goray (Poona): Is there any
country which has not radar?

Shri Krishna Menon: May I answer
this question, Sir? Every country has
radar. There is radar in ships and
in aeroplanes. Radar is a very gen-

eral term. It all depends on what
the radar is for.

Then there wag a question whether
the practical applications of the wea-
pons organisation were discussed at
the C.ID.S conference I have given
you the details, Mr. Spcaker, with
regard to a number of questions that
arc answered and nol answered

Sir, you referred the other day in
somc other connection to the prac-
tice followed viz. that it was not to
press for information of this charac-
ter. It has been laid down, I believe,
somewhere in the rules or so, that
when there is no definite rule the
British Parliamentary practice is to
be followed. The practice in the
House of Commons is appropriately
described in May's Parliamentary
Practice, and it says that an answer
to a question cannot be insisted up-
on. If the answer is refused by a
Minister, the question to which the
answer has been refused like any
other question which has been fully
answered ‘cannot be repeated. It
cannot be replaced on the Order
Paper, The refusal of a Minister to
angwer a question on the ground of
Public interest cannot be raised as
matter of privilege. No leave should
be souhgt to be made for adjourn-
ment of the House for this reason.
This is the parliamentary practice.
Then, therc are some cases of minor
procedure. In the House of Commons
a question seeking information about!
matters which are in their nature
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secret cannot be asked, 1 have here
a whole list and I propose to use it
at some other time, if necessary, I
have mentioned the matters on which
no information has been disclosed in
the House of Commons for the rea-
sons I have mentioned. These are
matters very much relating to what
can be said to be in the nature of
equipment,

Shri Ranga: Has he not given
enough answer to your question, Sir?

Mr. Speaker:
(Interruption).

He is concluding.

Shri Krishna Menon: I do not
know what his objection is.

Mr. Speaker: He says the hon.
Minister has answered enough. Hon.
Members are anxious that they
should also be heard.

Shri Krishna Menon: I think you
are presiding over the House,

Mr. Speaker: I agree. 1 am no
doubt presiding over this House and
have to decide intricate matters. But,

then, 1 receive inspiration from both
sides.

Shri Krishna Menon: [ hope you
have received some jnspiration now
I may be allowed to conclude.

In our system of Government I
am as much a Member of Parlia-
ment as the person who is seeking
information. I was asked why I am
here. I am here because I am a
Member of Parliament: and what is
more because I have the confidence
of this House. If the hon. Members
want to test it they can try it. I am
here because Government is here.
Government is here because it has
got the confidence of the House. So
long as we rule in this country—and
the Sovereign Parliament can alter
it—we are charged with the respon-
sibility of maintaining the security
of this country. And they must de-
cide it in their wisdom. So long as
1 am the Defence Minister may 1
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assure you, Sir, that I would like to
carry out the duty with which I a

m .
charged, to the best of my ability. £

r

Acharya Kripalani: Mr. Speaker,
Sir, 1 have listened with great in-
terest and patience to what the
Defence Minister has said. The first
part of his speech was devoted to
matters that he has already given in
the White Paper. In the second part
he described very eloquently a very
encouraging picture of the might of
our military forces and what has been
done under his stewardship. It is.
perhaps, therefore, that we have lost
12,000 sq. miles of our territory with-
out striking one single blow!

14.39 hrs,
[MR. DEPUTY.SPEAKER in the Chuir|

Several Hon.
shame.

Members: Shame,

Mr. Deputy-Speaker: Order, order.

Acharya Kripalani: Sir, two cut
motions have been moved by the

motley crowd of opposition pariies.
The Communists have not joined.
They are admirers of the Defence

Minister, and his works.

Shri A. M. Tariq
Kashmir): So are we.

Acharya Kripalani: But, it would
have been better if they had not sup-
ported him because the more support
he gets from that quarter the less
support he gets from the country.
Sir, I have been commissioned to
speak on one of the two cut motions.
I wish somebody else had been as-
tigned this task. It is held in some
quarters that I am prejudiced against
the Defence Minister. I can honestly
say that T have no personal prejudice
against any Minister except in so far
as his policies adversely affect the
national intercst as I see them. I
have always kept these interests
above any personal likes and dis-
likes and—I can say with confidence,
and I think the House is with me in
this —above party politics, whether 1
was in the Congress, or the KMPP or

(Jammu and
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the PSP or ag an Independent Mem.
ber of this hon. House.

Sir, 1 have to speak under great
handicaps to which the hon. Speaker
has often referred. There may be
some foolish questions also; there are
always, in all departments. But even
the Speaker gets confused. Significant
questions about the working of this
Ministry are not answered on the
plea that it 1s no! in public inlerest.
We know only the end results; we
know only the end results afier the
mischief has been done and that too,
through the Press, through the foreign
Press. For example, we knew from
the Press, about the Chinese aggres-
sion; we again know it from the Press
about the Russiang flying over our
sirategic areas in Ladakh. Is it how
this House jis to hge treated?

Sir, before I say anything about the
gencral working of this Ministry, I
would speak on the question of the
proper policies to be laid down for
appointments, promolions, etc. in the
Army. During the course of my ob-
scrvations, I shall be obliged 1o men-
tion the names of certain oMcerg and
say something about their carecrs. But
this cannot be avoided. I do not know
them; I have never met them.

Sir, the point at issue is not, as it is
purposely stated, one of senlority
versus merit.  Undoubtedly seniority
cannot be the sole criterion for pro-
motion in any service. What, however,
I shall endeavour to show iz that
merit has not alwayg been the crite-
rion for promotion in our Army.

Mr. Deputy-8peaker: One minute, if
I may be excused. The hon. Acharyaji
has given an indication that he shall
be obliged to mention certain names.
Now, certain names are brought in;
some meri! is given here; some such
things are said in favour of this or
that person. Then certainly the De-
fence Minister would be obliged to
refer to the other side and the other
things that he took into considera-
tion tInterruptions.)

An Hon Member: He may do it
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Mr, Deputy-Speaker: Can each case
be discussed here and can individual
meri's and demerits be discussed
here. ... (Interruptions.) That should
not be the purpose of Parliament—to
discuss individual cases and their
merits and demerits. That should not
be: done,

Shri Ranga: There 1s nothing pre-
venting Parliament from doing it

Shri Raghunath Singh (Varanasi):
The should not mention names here.

Mr. Deputy-Speaker: 1 am very sor-
ry (to say this). Evep if there is noth-
ing to prevent Parliament from up
individual cases, it would not be ad-
visable herc to discuss cach cases, its
merits or demerits, and then to ad-
vance arguments in favour of one per-
son or against another person. 1 would
request Acharyaji to avoid the names.
He may refer to such cases as one
officer or one person. Bul he may
kindly avoid mentioning all names.

Shri M. R, Masani (Ranchi—East):
Sir, on a point of order. 1 would like
to make an observation on this point
and I think you will hear us before
you give your ruling. I understand
that in the British House of Commons
this is not the practice and indivi-
dual cases have been argued and suc-
cessfully argued. Let me cite an in-
stance from Todd's Parliamentary
Government in England. Page 417
cites the case of ap irregular promo-
tion of an officer, Lord Burgharsh, to
a higher military rank. This was dis-
cussed because it was contrary to the
prescribed procedures, was objected to
in the House of Commong and after
the debate the Goernment was com-
pelled to cancel the promotion, This
is & clear case of where an individual's
undue promotion wag objected to and
debated and the Government in that
democracy was responsive enough to
bow to the decislon of the House.

Similarly, Sir, on another occasion,
Parllament asked for the appointment
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of a Royal Commission to consider the
‘exisiing system of promotion ang re-
tirement’ regarding the Royal Navy.
Examples were given where promo-
tions were pot being made on sound
principles and individual cases were
cited, and on that occasion the motion
was negatived, Later on, the Govern-
ment (hemselves appointed a Com.-
mittee. Therefore, I would request
vou, before giving such a ruling, to
consider whether this would not be an
undue truncation of the privileges of
this House, We believe, Sir, there-
fore, tha: we are entitled to raise the
case of the individual officer and the
hon. Minister is perfectly entitled to
give hig answer.

Shri Joachim Alva (Kanara): Sir,
Acharya Kripalani is opening out a
very dangeroug front, We are tam-
pering with the Defence Forces by
dragging in the names. '

Mr.  Depuly.Speaker: The hon.
Member cap direct himself to the
point of order that has been raised
and not embark on general observa-
tions here. [ would request him to
confine himself to the point of order,
if he hag to contribute anything to
guide me in that respect, he may
gladly do it.

Shri Joachim Alva: A year ago,
when 1 made a reference to an officer
of the External Affairg Ministry in a
complimentary manner—he is one of
the most esteemed officers of the Ex-
ternal Affairs Ministry and is going in
a shortwhile on a very high assign-
ment, having had had very important
associations with our work in Pakis-
tan and China—the hon. Speaker cal-
led me to order and saiq that no names
of officers should be mentioned. I
would like to show you that ruling.
If the hon. Speaker such a ruling,
Acharya Kripalani would not be en-
titled to mention names now.

Aguin, I beg to say that the mat-
ters relating to Defence Forces are
delicate affairs. Let us not drag them
by this kind of references
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Pandit Thakur Das Bhargava (His-
sar): Sir, I am glad about your rul-
ing, And gree with it

An Hon. Member: No ruling......
(Interruptions,)

Pandit Thakur Das Bhargava: Sir,
two cases were mentioned by Shri
Masani. In one case a committee was
appointed; in the other case a com-
mission was appointed. They went
into particular matters and decided
the question, But no nameg and merits
were discussed.

Shri M. R. Masani: No.

Pandit Thakur Das Bhargava: If
names are dragged in and if individual
vases are decided here, will the fate of
the military officers be decided by
voles of members? What about the
other ranks and other officials also?
Then, this will be a forum for all
individual cases to be brought forward
and discussed here; thig will be very
difficult and embarrasing. Whatever
be the precedents in other countries,
1 should think that in our Parliament
such a thing should not be allowed.
If the hon. Acharya Kripalani has got
4 number of such cases, a Commission
may be appointed or a committee may
be appointeq if the House so likes.
But names should no! be talked of
here anq the promotiong and things
like that should not be decided here.
Otherwise, it will be difficult to go
on with such cases here.

Shri Nath Pal: Mr. Deputy.Speaker,
1 fully welcome the suggestion made
by Pandit Thakur Das Bhargava
¥e would not like to bring in names
here and 1 think Acharya Kripalani
would be the last person to drag in
names here. As regards the question
of constitutional propriety, whether
‘his House has the right to discuss
Such things or not, 1 may say that
the right is absolutely undoubted, We
have quoted this authority before also
and it is clearly laid down in the
Rules of Procedure that whenever
there is no precedent or when there
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are no clear rules laid down, the pro-
cedure followed by the House of Com-
mons shall be applicable, That pro-
cedure has just now been cited and
I will refer you to be very little
pamphlet compiled by the research
section and made available to hon.
Members. In case this is not availa-
ble. Today’'s may be demanded where
it is said that the question of promo-
tion was fully discussed in the House
of Commons, But if we are not to
do so, I will ask two ques:ions. There
is the case of General Verma which
is being discussed in the whole of the
Press. (Interruptions).

An Hon. Member: We do not want-
to discuss it here.

Mr. Deputy-Speaker Hc is only re-
ferring to a case mentioned in the
Press. ... (Interruptions.) It is desir-
able perhaps—I do not know whether
there has been a discussion of it.

All kindg of insinuationg and in-
nuendoes and misapprehensions are
being made and created in the minds
of the public and some Members of
the House because ii touches the vital
question of the security and defence
of the country. Are we to be stopped
from discussing these mattery when
the press is discussing them? We are
in your hands and we will be guided
by you. We would like to have an
assurance that no names are to be
mentioned in this House. Let the De-
fence Minister be graceful enough to
say that a full enquiry will be made
by a Commission appointed by this
House into this whole question. Then
we do not mention names. Otherwise,
our constitutional right is very clear.

Shri Khushwaqt Rai (Kheri): I
want to say a few words to supple-
ment the point of order raised by
Shri M. R. Masani. I want to invite
your attention to article 105 of the
Constitution under which the powers
of thig House and of the commitiees
thereof and of the Members of this
House are the same ag those obtain-
ing in the House of Commons. So
long as they are the same —the same
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ag thoge of the House of Commons—
and if thig matter can be discussed in
the House of Commons, in the same
manner it can be discussed here also.
It can surely be discussed here.

Shri Naushir Bharucha (East Khan-
desh): The point of order raises or
involves two issues, The first issue
is the constitutional right of the House
to discuss names in the House. The
second aspect js, whether it ig ex-
pedient or wise to do so, The consti-
tutional aspect and the expediency or
the wisdom of it have got nothing to
do with each other. The constitutional
right is clear, Thiy House is sovereign
angd supreme and it may drag to the
dust the names of anybody it likes
if the occasiop demands it. There-
fore, there cannot be any prevention
of it so far as the constitutional right
is concerned, That is absolutely
clear.

The question of wisdom also does
come in, Personally I am of the opi-
nion that as a matter of fact no
names should be brought in unless it
becomes  absolutely  necesasry. I
think it must be left partly to the
goodwill of the House as well as to
the discretion of the Chair, The
Chair may control and stop a Member
by saying that he probably is abusing
the privilege, which privilege un-
doubtedly cxists. My submission is
that unless an hon, Member feels that
it ig absolutely necessary and inevita.-
ble, no name should be brought in.
But if it becomes necessary, even
though one may be unwilling to do
80, the names will have to be men-
tioned and reference may be made in
a dignified manner,

May I point out one example? The
hon. Minister said just now that there
was only one case in which prema-
ture retirement wag resorted to. Sup-
posing, there are three cases, and
three names. Without citing the
names, how can I point out the facts?
It ix impossible. The Defence Minister
may say “there {s one name”. But I
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do not know which name or which
persons he has in view. So, some-
times the thing becomes inevitable.
Therefore, I would request you to give
a ruling on the constitutional aspect
of it apart from the expediency part
of it, I am sure the House will ser-
tainly respect the Chair's guidance in
this matter, namely, that as far as
possible, the mention of names should
be avoided.

Shri Goray: I have a cut motion. I
would like to draw your attention to
cut motion No, 1227, which seeks to
discuss that the appropriate policy re-
garding the promotion hag not been
effected. Once you admit this cut
motion, unless we give certain ins: -
ances, thc cut motion, cannot be di -
cussed or supported.

Mr. Deputy-Speaker: 1 may straigi." -
way say that the cut motions are ad-
mit'ed subject to their being admis-
sible otherwise, That discretion is
alwayg with the Chair. Therefore, he
cannot take advantage of that.

Shri Goray: Yes, Sir. Here, in the
same brouchurce io which your atten-
tion wag drawn by my hon. friend
Shri Nath Pai, the Prime Minister of
the United Kingdom, Mr. Churchill
has been quoted. Speaking in the
House of Commons on 27th January,
1942, during the war, he said:

“Any Member will be free to
say anything he thinks fit about
or against the administration or
against the composition or perso-
nality of the Government subject
only to the reservation, which the
House is always so careful to
observe, about military secrels.”

These are not military secrets, and if
you watch the press, everywhere dis-
cussion is going on—in the lobbies,
in the officers’ mess, in the press. If
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this House is barred from discussing
them, then tha' means that this House
has less rights anq privileges than
other people, the people outside,

Shri 5, M. Banerjee (Kanpur)rose—

Mr. Deputy-Speaker:
very brief.

Let him be

Shri S. M, Banerjee: Before you
give a ruling on the point of order
raised by my hon, friend Shri M. R.
Masani. I would also like to get a rul-
ing on this matter: It is not a question
of defence alone. [ would request
vou to congsider that there is another
aspect of it, Many other names were
brought in on one occasion—the
names of antisocial tax-dodgers. I
have brought those names, which
were ultimately expunged, want to
know whether this will apply to the
Defence Ministry alone or to other
Ministries as well,

Mr. Deputy.Speaker: Does he mean
to say that first 1 should allow them
and then expunge them?

Shri S, M. Banerjee: I am placing
these points of view before you. It
has been done in another case. ]
want to bring those names of anti-
social elements here. 1 would re-
quest you to consider that aspect of
the matter also, before you give your
ruling.

Shri C. K. Nair (Outer Delhi): It is
0! merely a question of constitu.
tional right. This House is the sup-
reme and sovereign body, and so, no
‘isubt we can discuss anything at any
tme. But ag a responsible body, we
should see what the repercussion on
the army men would be, I think only
4 sense of responsibility like that
should restrain ug from bringing
Nameg jnto this House, We have got
0 many other methods to deal with
such things when =0 many interests
are involved.

Mr. Deputy-Speaker: [ would like
!0 ask the hon. Minister if he has any.
lhing to say, before 1 give my opinion,
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though I have expressed that no
names should be brought in,

Shri Krishna Menon: I have already
said that there has been no irregu-
larity in promotion, This rticular
reference is to the appoinument that
hag not only been made but—

Mr. Deputy-Speaker: I might just
observe that this is not a question as
to whether there has been any irregu-
larity or not. The point at present is
whether it can be discussed or cannot
be discussed here.

Shri Krishna Menon: My submission
is, ‘not', Sir.

Shri Raghunath Bingh: The hon,
Law Minister is here.

Some Hon. Members rose—

Mr. Deputy-Speaker: [ think we
should not spend more time on this
matter.

Shri Tyagi: 1 want to make one
suggestion, If the Minister agrees, it
would be better if those Members
who have some instances discuss the
matter with the Minister privately,

An Hon. Member: That is & differ-
ent: matter.

Mr Deputy-Speaker: Order, order, 1
have heard the arguments, So far as
the constitutiona] point isx concerned,
ag to whether the House has powers
to discuss it or not, presumably I
should not question that. The House is
sovereign and it can always discuss
anything that it likes. 1 have not
studied the points jn detail, because
the question has been raised only just
now, and therefore, I cannot give an
authoritative ruling. But I feel that
the House is sovereign and hag got all
the authority, if it chooses, to discuss
any particular question or any parti-
cular appointment, But leaving that
aside, the first observation that I made
was, whatever it might be, it is not
advisable to discuss it here That was
what | said. T never gave a ruling
on the constitutional or legal point.
But after hearing hon. Members 1 am
confirmed in my view that if we
take up those instances and begin
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to argue about them,—one side being
in favour of one employee and the
Government just supporting the ac-
tion that has been taken—we will be
reducing ourselveg rather to the posi-
tion of a forum which, I shoulg say,
is not becoming of us, and we will
not be able to resolve anything that
we want io resolve. Therefore, my
advice even now, after hearing all the
Members, would be thai names should
not be mentioned, Shri Naushir
Bharucha gave me an instance. He
said that there might be certain cir-
cumstances, and a compulsion or a
compelling necessity for mentioning
names. He gave an inslance by say-
ing that the Defence Minister had
said that there was only one case
where the recommendation has not
been accepted; that is, about pre.
mature retirement,

Shri Krishna Menon: | said “in this
context” immediately and I also said
that premature retirements in the
army are common when they have no
futur - in serviee.

Mr, Deputy-Speaker: If that ig said,
namely, it is not one but two or
three—such and such numbers—have
also been prematurely retired, 1
would not have any objection, I
would allow that much. But if it is
taken up on this ground that thig was
not justified, this man was a superior
man, he put in such and such service,
etc., that would not be advisable, be.
cause we would be entering into a
discussion that ig always controver.
sial and the purpose we have in mind
would not be served. Therefore, 1
would request the hon. Member not
to mention names in that context.

15 hrs

Acharya Kripaani: While not ag-
reeing with you i thig respect, I aub.
mit to your d.cision, It would have
been better if the liberty that is al-
lowed to the Pross was also allowed
to the House,

Mr. Deputy-Speaker: The liberty of
this House should not be compared
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with the liberties of the Press. We
are more responsible. Anything that
is published in the Press has not got
that much of credence, strength or
even reliance, whereas when we
speak here in the House, it has a
different meaning altogether, There-
fore, that should not be compared
with the liberties of the Press,

Acharya Kripalani: I cannot ques-
tion your wisdom in this respect and
so far as it is possible, 1 will try to
give effect to it. As I will have to
say things in an indirect form and 1
do not know whether I will be able to
express myself properly and it will
require much more time. A good deal
of time of the House has already been
taken.

I was saying that the point at issue
in army promotions s not one of
seniority versus merit, as is made out
in order to confuse issues Senioriy,
of course, cannot be the so » criterion
for promotion in any service, What,
however, I shall endeavour to point
out is that merit has not always been
the criterion for promotion in our
army these days. If it were, we may
not have the present Head of the
Army Staff, nor, as I shall show later,
would officers of proved incompet-
ence, be promoted.

Therefore, the real issue is whether
appointments should be made accord-
ing to sound principles and appropriate
procedures laid down in advance or
should be made arbitrarily according
to the whims and fancies of the
Defence Minister or what will suit
his political and ideological purposes.
A scrutiny of the facts will show that
a great deal of hanky-pany has been
going on in recent years. This has
led to heart-burning among officers
and discontent among the ranks,
injurious to the morale of the fight-
ing forces at this critical juncture.

Under the British, senior appoint-
ments above the rank of Colonel.
were made on the recommendation of
No, 1 Selection Board. It consisted

- v—
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of the Chief of Army Staff and his

} Deputy, the three Army Commanders
| and the four Principal Staff Officers,

with the Military Secretary as Secre-
tary of the Board. The decisions of
the Board were normally accepted.
This is no longer the case. Why?
After independence, the Defence
Ministry has a say in the final selec-
tion of the senior-most ranks and
individual careers are much influenced
by the likes and dislikes of the Minis-
ter, not only that, by the likes and
disiikes of the Secretarv and some-
umes c¢ven of the Joint Secretary.
This, I believe, led to the tendering of
the resignation of the Chief of Army
Staff in 1959. It was withdrawn at
the instance of the Prime Minister.

Coming to recent cases, in 1959,
some General was promoted. Every-
body knows the name, but I am not
to mention the name here. He went
over the heads of a dozen Generals.
It is quite possible that some, not all,
of them were not fully qualified for
the next higher rank. But the ques-
tion is, was it the fault of these people
or was it due to the exigencies of the
services and defective planning? It
will be interesting to know how it
was that whereas all the superseded
officers—the Defence Minister does
not like the word ‘supersession’,
though he used it many times—were
not fully qualified, this particular
General who is an Army Service
Corps Officer and not a combatant
arm of the Forces acquired the neces-
fary qualifications to be promoted to
the rank of Lt. General?

Shri Kalika Singh (Azamgarh): On
4 point of order. When it has been
already decided, can it be raised?

Acharya Kripalami: I can as well
asked not to speak.

How was it again that the same
Officer was appointed Chief of General

r far as is known, this
3ppointment has never been filled by
&n Army Service Corps Officer. How
;‘ it that this officer is better qualified
Or a General Staff appointment than
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officers who have throughout their
career been in the combatant arms?

Mr. Depuly-Speaker: It should not

be the attempt only to ignore my
advice.
Acharya Kripalani: May I submit

that it becomes almost impossible to
go on? You may as well ask me to
sit down.

Mr. Deputy-Speaker: 1 said he
should refrain from mentioning the
names,

Acharya Kripaiani: 1 have not

mentioned the name.

Mr. Deputy-Speaker: 1 have follow-
ed it and 1 am thankful to him that
he has not mentioned the name. 1
am only advising him that this attempt
should not be there, giving this
impression that the same thing ir
being done simply by another method.
Otherwise, 1 am not obstructing him,

Shri Krishna Menon: On a point of
ord . Most of these are not factually
correct with regard to the categories
of arms to which the officers belong.
If it is said in this way in this House,
it becomes necessary to point out to
what arm each officer belongs. Tt Is
very difficult to conduct the business
of Government when ofticers cannot
be protected against attacks of this
kind.

Shri M. R, Masanl: How can we do
our business of discussing the promo-
tion policy if a senior leader of this
House cannot even point out marked
deviations from proper practices and
principles?

Mr. Deputy-Speaker: [ have not
objected to the deviations that have
taken place from a particular proce-
dure or from regulations. The Defence
Minister has raised a point of order.
I feel that this is not a question of
any point of order. He has said that
it is not possible for the Government
to carry on. That is a different thing
altogether. We have only to see—I
have again and again pointed out that
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it will not be advisable and I have
given my advice. I hope some atten-
tion will be paid to that, because 1
am feeling that in the tension that
we are having here just now, it would
no! serve our purpose in any way and
we would not be serving any useful
purpose if we proceed in that way.
Otherwise, there is no point of order.

Acharya Kripalani: Sir, I submit to
your wishes, 1 will try as far as
possible.  After all, these things have
appeated in the Pross. Everybody all
over India knows about these things.
What can 1 do.

Shri Ranga: Otherwise it would be
indulging in make-beliefs.

Shri Masani: It is for the hon.
Member. ...

Shri Hem Barua (Gauhati): The
hon, Member is siting instances. The
Government has to justify its exist-
ence not by shutting us out.

Mr. Deputy-Speaker: Order, order.
Acharya Kripalani does not require
support at every moment, at every
step. We all respect him and we
know that he does not require any
support.

Dr. M. S, Aney (Nagpur): Is the
hon. Member attacking the Minister
here or the officers? If he is attack-
ing the officers, they are not here to
defend themselves, If he is attacking
the Minister he can do that without
naming him. (Interruption).

Mr. Deputy-Speaker: Passions
shouid not run high: otherwise, in a
calm atmosphere we might proceed.

Acharya Kripa'anl: The latest case
is that of supersession of onc Lieute-
nant General. He was an Army
Commandant. He had held several
appointments which will make him an
cfficient Army Commander. At the
beginning of this year it became
necessary to make appointments of
two Army Commanders. Of those
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available for consideration the senior-
most was somebody..(Interruption).

Mr, Depuly-Speaker: Order, order.
I do not think Acharyaji has any
difficulty. If he says there was some-
body elsc senior, where is the diffi-
culty, unless he persists in that?

Acharya
objection.

Kripalani: 1 have no

Mr. Deputy-Speaker: There is
nothing that he should feel diffident
about. He can express himself well—
he is doing it—if has that intention
to do.

Shri C. K, Nair: Sir, I rise to a
point of order. We really wonder
how this information is leaking out.
(Interruption). How can it leak out
unless there is a serious breach of
dizcipline in the Army?

Mr. Deputy-Speaker: Order, order.
What is the decision that the hon.
Member wants from me on this point
of order?

An Hon. Member: Nothing.

Acharya Kripalani: Sir, 1 have
already submitted to your ruling. I
am trying to be as careful as possi-
ble. 1 was saying that at the begin-
ning of this year it became necessary
to make appointments of two Com-
manders. Of those available for
consideration the senicrmost was
General A. But he held some other
post. He cannot thereforc be said to
have been superseded. The next
seniormost officer was the General of
whom we have talked in the begin-
ning. The next ranking officers in
the field were at least two years
junior to him. They were, let us
say. Generals A, B and C. The first
intimation of the mischief that was
brewing came in the form of a leak,
perhape deliberate and calculated, in
the Statesman of New Delhii It
accurately forecast....

Shri M. R Masanl: What date?
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Acharya Kripalani: 20th February.
It accurately forecast the appoint-
ments that were actually made after-
wards. The forecast was that
Generals A and B were to be pro-
moted to the post of Army Comman-
ders over the head of the Lieutenant
General of whom we have talked. In
the case of another General, he was
to supersede, as I understand it....
(Interruption).

Mr, Deputy-Speaker: Order, order.

Acharya Kripalani: All right, Sir,..

Shri C, K. Nair: We are doing
something wrong. (Laughter).

Mr. Deputy-Speaker: We ought to
be serious about these things. There
ought to be some decorum kept. It
should be taken seriously and not
laughted at.

Acharya Kripalani: They are laugh-
ing at my confusion,

Mr, Deputy-Speaker: Only because
he is laughing himself.

Acharya Kripalani: I am not laugh-
ing. Sir, I am very serious.

1 understand that on 20th February
this aggrieved General felt consider-
ably embarrassed by the appearance
of this news and he wrote to the
Chief of the Army Staff enquiring
whether there was any truth in this
news. He was assured that no
appointment had been decided upon
and the report was not true. Never-
theless, five days later, on the 27th
February, the Defence Ministry
informed the Military Secretary of
the appointment of Generals so and
80 and so and so, exactly as had been
forecast in the Statesman, asking him
to anounce it. On the 28th February,
the following day, the aggrieved
General tendered his resignation, or
whatever you may call it. His conten-
tion was that with regard to his senio-
rity in service he was better placed
and his qualifications also were better
than those of the two officers who
Superseded him—if the actual military
qualifications, active war experience
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or past appointments were to be taken
into account.

Sir, the question then arises whe-
ther as in the normal course the
Ministry had put it in writing the
recommendations of the No, 1 selec-
tion board and, if so, what were they.
If no such recommendations were
before the Ministry, why did it not
ask for one? On what basis did they
make the promotion? What advice in
writing did the Chief of the Army
Staff give to the Defence Minister
with regard to these three important
posts?  Are the promotions and
appointments of colonels and above,
apart from scniority, based on merit
or also political considerations or the
whims of the Defence Minister? I
want, Sir, a detailed statement of the
reasons for this supersession of which,
as far as I am aware, no written
record exists.

The result is that the Army will
have to lose in the near future a
brilliant officer who would have becn
of great service to this country at this
time. I would like the Cabinet to go
into this matter and satisfy {tself
about the facts of the case and find
out if justice has been done.

Sir, so far 1 have been able to carry
on. Beyond this I am afraid I cannot
carry on because I will have to give
names, because otherwise it will
become confusing and the House will
not understand. Anyway, 1 bow to
your ruling. So I am leaving that
portion unsaid.

Then I come to the next point,
which is about the Russian pilots
flying over our strategic areas. My
information is that in November 1860
the Air Force Commandcr in Jammu
and Kashmir told the scnior military
headquarters in the area that Russian
helicopters flown by Russian pilots
were permitted to undertake trials
in the forward area. The army, being
responsible for the security of the
border belt, felt that it was wrong for
Russians to fly over our defence and
land at the out posts and check our de-
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fence arrangemenis. They asked,
therefore, for clearance from Army
Headquarters. They rceived no reply
to various reminders. By-passing the
local military headquarters, the Quar-
ter-Master General took upon himself
to fly in a helicopter to one of the for-
ward posts. This process was repeat-
ed. The lncal Air Force Commander
was then personally rang up, as I hear,
by the Defence Minister to see that
the Russians were iaken forward and
allowed to carry out the trials.

An Hon. Member: Shame.

Acharya Kripalani: The Russians
have been flown to most of our for-
ward posts and they, presumably,
obtained all information that they and
the Chinese need. Why was this
extraordinary procedure adopted of
issuing orders by phone to junior local
Air Force Commanders by the
Defence Minister himself? The nor-
mal course is that orders are passed
through the Dcfence Ministry to the
service headquarters, to the camp
headquarters and then to local com-
manders. In view of what I have said,
and what is current in the army and
what is current in the press, I repu-
diate with all the vehemence that I
can command, that we here create any
loss of morale in the army. It is those
who are put in charge of the Defence
Department and their actions that put
the army into confusion. Thank God,
the army is so constituted that even
now ils morale is not very badly
shaken. But if this goes on, I am
sure its morale will be shaken. In
view of what 1 have said and what is
current in the army, public and the
press, I would venture to make a con-
crete suggestion which will allay the
publie fear and apprehension about the
state of affairs in the army. Let
there be an independent review of the
state of affairs in the Armed Forces.
This can be done by a committee of
Members of both the Houses. In the
alternative, let the President, as the
Commander-in-Chief, appoint a com-
mission of enquiry to go into the
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affairs of defence. This commission
should consist of independent persons
of high standing, in and outside Par-
liament, and some retired military and
civil officials, It should be presided
over by the Vice-President or a per-
son of equal status. The Defence
Minister should not object to this if
all is well in the army. I believe
that such commissions are somelimes
appoinlied in U.K. and other demo-
cratic countries. Nothing else, I am
afraid, will allay the apprehension
that is widespread in the public mind.
I say this (apprehension) is a fact
and those who do not recognize it are
living in their own heaven. This
alone can restore among the armed
forces some confidence.

Shri Tyagi: Could we not, Sir,
declare all these proceedings as secret?
Because, otherwise all these things
will go into the press.

Shri Ranga: Why?

Acharya Kripalani: What the
Defence Minister can say can go to
the press but what I say could not go
to the press.

Mr. Deputy-Speaker: The hon.
Member might proceed.

Acharya Kripalani: He may rest
assured that whatever I may say, only
a few lines will appear, whereas all
the lines of whatever the Defence
Minister says will appear in the press.

Apart from the question of appoint-
ment and promotion in the armed
forces, here are serious lapses in the
working of this department and the
industrial programme which it has
undertaken. ] would mention some
of the findings of the Public Accounts
Committee report, presented to the
House as lale as on the 3rd instant.
This Committee has examiend the
Audit Report of 1960 about the
defence services. From a cursory
persual 1 find it has confirmed every
point that the Auditor-General had
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made in his report of last year. As
a matter of fact, the language of the
Public Accounts Committec report is
stronger than the Audit Report of last
year.

Shri Ranga: As il should be.

Acharya Kripalani: It will be
remembered that last year there was
som¢ trouble about the placing of the
Audit Report on the Table of the
House. There was a controvery het-
ween the Finance Minister and the
Defence Minister. It was alleged that
the report was placed on the Table of
the House in a hurry. I hope this
House remembers it. It was also
stated, if I mistake not, that the
Auditor-General was allergic to the
Defence  Minister, It was  further
stated that the allegations contained
in the Report were not correct and
no chance had been given to the
Defence  Ministry to explain their
position, It was, therefore, urged that
the Report should not be referred to
by hon. Members in their speeches
till it was cxamined by the Public
Accounts Committee. Now this Com-
mittee has examined the Audit Report
of 19680. The House will see what its
findings are. I will give a few
examples, not many.

A Captain Superintendent of a
naval dock-yard purchased one item
of gtore at the rate of Rs. 26,320 per
ton when the market price was about
Rs. 720 per ton. Mark the figures—
Rs. 26,320 and Rs, 720; about 36 times
the market price. Another item of
Stores was purchased by the same
officer at the rate of Rs. 25200 per
ton when the market price was
Rs. 4860, 1 want the House to remem.
ber these figures—Rs. 25200 and
Rs, 4,860. These are astounding
figures. When I read them, I thought
my eves were deceiving me, as you
will think now | am misquoting. 1
asked some friends about the accuracy
of the fgures and they said the fAigures
Were correct.  What happened to this
Captain Superintendent? We are now
hearing about merit. What happened
to this Superintendent? The Report
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says that the Captain Superintendent
had been transferred in the normal
course 1o a senior post on completion
of his tenure. His promotion was
made in dircet contravention of the
instruction issued by the Home Minis-
try in November 1958. This reqguires
that a Government servanti, whose
conduct is under investigation, should
be promoted only after exoneration.
Yet the Defence Minister, and the
Prime Minister in his defcnce, told us
that promotions are given not only
on seniority but alse on merit. I sup-
pose the merit of this officer was quite
clear tn the authorities, though it is
not so clear to this House, or to the
public, or to the Public Accounts
Committee.

Sir, thcere is another instance of
waste and negligence, if not also of
corruption. The Government sanc-
tioned the construction of certain
roads. approximately 308 miles, at an
estimated cost of about Rs. 305 lakhs.
1 want the House to remember the
figures. This was in December 1052
After six years, that is, by December
1958, only 98.11 miles were construct-
ed. The amount spent was Rs. 392
lakhs, nearly four times. The original
estimate of explosives to be used for
this road-building was about Ra, 20
lakhs; actually the explosives used
only on one-third of the construction
was Rs, 155 lakhs—Rs. 20 lakhs and
Rs. 155 lakhs.

Two senior engineers visited the
work site and reported:

“Explosives had been used
indiscriminately and on jobs
which could have been done by
manual labour.”

The Public Accounts Committee
opines that it:

“is not convinced that the
increase in construction cost was
justified, that there had been
unnecessary expenditure which
could have been avoided had
Rreater supervision been exer-
cised.”
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The Committee has not talked of
corruption: it is because they have no
machinery to detect it.

Sir, here is yet another example
of culpable negligence, This relates
to a loss of Rs. 174 lakhs due to
defective storage. About this the
Committee says that they are—

“shocked to see the magnitude
of the loss.”

Commenting on the accounting
method of the store materials in a
Naval Dockward. the Committee
SaYyS—

“The Committee are distressed
to find that the store accounts
should be in such a chaotic state.”

They had reported on many occa-
sions the importance of accurate siore
accounting and periodic accounts
veritication. Unless the stores are
correctly accounted for, there is grave
risk of pilferages. The report of the
committee is bristling with remarks
like “the Committee are shocked”, the
“committee are distressed”, “the com-
mittee are unhappy”. “the committee
are noy convinced"”, etc.

The pity of it all is that this is not
the first time that such astounding
and such scathing remarks have been
made about this Ministry; but it learns
neither by experience nor by inform-
ed and impartial criticism. It does
not learn by experience, because there
are obstinate men in charge of this
Department,

15.33 hra.
|MR. SPEAKER in the Chair]

Let us, Sir, now have a look at the
Audit Report of 1961. The report is
not from the former Auditor-General
who was allergic to the Defence
Minister, but from the new Auditor-
General. I hope he has not inherited
the prejudices against the department
from his predecessor. His report
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makes more distressing reading than
that of the former Auditor-General.

There was a question in this House
as you will remember, about the pur-
chase of spare parts of mechanical
transport vehicles. That transaction
was considered so irregular that the
Public Accounts Committee, last year,
recommended special investigation.
Accordingly a one-man committee of
Shri Vishnu Sahay was appointed.
How far it is right that a special
investigation recommended by a
Committee of this House shouid be
entrusted to one civil servant is some-
thing which the House will have to
consider, However, the report of this
one-man committee is still awaited.
But in the meantime “contracts still
continue to be placed without a pro-
per and accurate estimate of the
requirements”. For instance, in res-
peclt of certain new contracts placed
in January 1958 to July 1959, with
the same foreign firm and for similar
itemns, namely spare parts of mechani-
cal transport vehicles, after the orders
were placed an attempt was made
by the Department to reduce the
quantities in respect of 140 items. This
is how they plan. This attempt did
not succeed and we had to purchase
materials not wanted by us. This is
how planning is done in this Depart-
ment upon which depends the safety
of our country.

Sir, much has been said about the
production in the Ordnance Faclories
under this  Ministry. The Audit
Report of 1961 makes interesting
reading about the rejection of pro-
ducts from these factories and also
about the method of plannig and pro-
duction. It says:

“At the end of the financial year
1958-.59 the total value of semi-
finished stores. . . in the ordnance
factories was Rs. 953 lakhs".

Out of this Rs. 355 lakhs was in
respect of orders prior to 1958-59.
The report says:

“Apparently these stores, the
manufacture of which was taken
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up more than six years back, are
not required by the indentors and
the expenditure is likely to prove
infructuous.”

The Machine Tool Prototype Fac-
tory furnishes another example of
what I have said. This was schedul-
ed to go into full production in 1951,
but actually opened for production in
1853. Almost a decade has passed, but
“no definite programme for develop-
ment and manufacture of portotype
of arms and ammunition has so far
been laid down by the Government.”
The total amount invested in this fac-
tory is Rs, 437 lakhs, and even after
six years of commencement it has
actually suffered a loss of Rs. 77 lakhs.

I shall now give one or two
examples of delay in the manufacture
of articles, and the loss incurred due
to heavy rejections. In June 1948
and August 1950, three orders were
placed for 69,000 units of a certain
item of ammunition. These orders
were o be completed by March 1852,
Up to the end of May 1960 one factory
was abhle to complete only 8,120 units
and the rejections were 8,619 units.
The second factory completed only
1,853 units and the rejeclions were
8,526 units. The rejections have been
106 per cent in the one and 460 per
cent in the other case. Also, though
the ammunition was required by
March 1952, it was not manufactured
till August 1960. This is the efficiency
of which we talk so much.

Here is another instance. A Central
Ordnance Depot placed five orders
between December 1947 and 1949 for
401 units of a particular article. In
Scptember 1955 the same depot pro-
bosed the cancellation of 341 units
out of this order. But his cancella-
tion was not accepted on the plea
that parts were already *“at an
advancad stage of manufacture”.
However, oniy 20 units were supplied
up to January 1960,

Let me, Sir. come back to the pre-
Seni report of the Public Accounts
Committee. It says that a second-
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hand cargo vessel was purchased in
June 1952 for Rs. 3830 lakhs as it
was urgently required, and a new one
would take time. After purchase, an
expenditure of Rs, B lakhs was incur-
red on certain alterations. Then,
machinery worth Rs. 20 lakhs was
acquired for this vessel. In 1958, a
firm was asked to carry out certain
structural alterations and to install
machinery for a sum of Rs. 16 lakhs.
This vessel was ultimately put into
commission in April, 1858. During
this period, a large expenditure was
incurred on the employment of officers
and ratings to look after this ship.

About this transaction, the Public
Accounts Committee have said:

“The fact that this vessel could
be commissioned only seven years
after the purchase, makes the
Committee wonder whether the
plea of urgency was really so.
The Committee are distressed at
the complete lack of prior plan-
ning and unbusinesslike manner in
which the conversion work was
allowed to proceed. The dclay
has resulted not only in more
expenditure on the complement of
officers and ratings appointed to
look after the ship but also in loss
due to non-availability of repair
facilities to the Navy for a longer
period.”

This reminds me of....

Mr. Speaker: The hon. Member
may pass on the brief to some others
also.

Acharya Kripalani: But there have
been so0 many  interruptions that I
hope you will give me some more
time.

Shri 8. M. Banerjee: The time may
be extended.

Shri Chintamoni Panigrahi (Puri):
The time should be extended. (Inter-
rupptions).

Acharya Kripalumi: This call has
coms not for the Minister but for me.
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This call comes from the Communist
Members. That shows which way the
wind is blowing,

Shri Chintamoni Panigrahi: Why
should he foel like that?

Acharya Kripalani: The more you
support him, the less will the people
have faith in him.

Shri Chintamoni Panigrahi: I only
said that the time might be extended.

Mr, Speaker: He only says that the
time should be extended.

Shri Chintamoni Panigrahi: There
is something wrong with him.

Acharya Kripalani:
stand what he means.

1 can under-

Shri Chintamoni Panigrahi: There
is something wrong with him.

Acharya Kripalani: This reminds
me of the recent purchase of the air-
craft carrier for the very modest sum
of Rs. 30 crores. Aircraft carriers,
everybody knows, are outmoded, but
we do not know of these military
sciences very much. In France, they
are now used merely as transport
vehicles. They are not considered any
more as an integral part of the Navy
for defence, now that the range of
planes has become very wide. In any
case, 1 submit that we must allot
proper priorities. Looking to the
danger in the north, one cannot feel
happy over the purchase of this big
toy at this time, which can, if at all,
defend the southern part, from where
definitely we do not expect any
danger.

Apart from the capital cost of this
carrier, there is the recurring cost,
which is estimated to be about Rs. 3
crores, because it will employ about
1.300 persons of whom at least about
300 would be officers.

We have heard of the much-
advertised Ordnance factories. May

APRIL 11, 1861

for Grants 10576

we know the number of trucks and
jeeps actually produced? And what
abouy tanks? We heard of coliabora-
tion with the British for the produc-
tion of the Centurion tank. The deci-
sion was delayed, and in the end,
nothing was done, and the deal fell
through, We heard about the French
AMX tank. It met the same fate.
And now we hear of the German
tank. Behind these unending delays
and grand claims, may wc know how
many tanks have, in fact, been manu-
factured? The fact is that the report-
ed dynamism of the Defence Minister
is merely nervous activity which does
more harm than good.

We have the example of this
nervous activity in the truck deal
with the Rehabilitation Ministry. I
need not go into the details. They
are well known, Not only has the
nation lost a good deal of money, but
there has been delay in the work of
re:lamation. Also, there has been a
kind of civil war between two depart-
ments of the Government of India.

The Defence Department charged the
Rehabilitation Ministry with sabotage,
of deliberately mishandling the trac-
tors. it has now been found that the
tractors were highly defective. We
would like to know if these tractors
will be continued to be produced and
used in the Army.

In this connection, I am puzzled to
find that apart from the public sector
and the private sector, we have alsp a
defence sector. One may have no
objection to the growth and expansion
of the Defence Production Organisa-
tion. But let it be on the basis of a
rational, national plan in which the
public sector and the private sector also
participate, Apart from the produn-
tion of arms and ammunition, there is
no reason why other categories of pro-
duction should be reserved for Defence
and put under a cloak of secrecy. There
is no reason why aircraft manufacture,
electronics and a plant like the Proto-
type Machine Tool Factory should be
under the Defence Ministry. It is not
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so in any other democracy. The ex-
clusiveness of some of these plants
under the Defence Ministry has come
in the way of their utilisation to the
best national advantage.

Mr. Speaker: The hon.
may conclude now.

Member

An Hon. Member: How many pages
more?

Shri Nath Pai: Till you are educated

Acharya Kripalani: Few in this
House will grudge expenditure on the
defence of this country and on defence
production, It is necessary that the
amount sanctioned by Parliament
should be properly utilised and
accounted for. Otherwise, there will
be demoralisation. The fact is that
vear after year, report after report, one
vomes across a lamentable waste and
extravagance, negligence and corrup-
tion in this department, All this has
happened in peace time. What will
happen in war time is too dangerous
to contemplate. I think it is high time
that the House took a serious view of
these reports and did not try to treat
them as routine documents. Sir, I hope
you, as the guardian of the House, will
suggest ways and means by which cul-
pable lapses and negligence of this
important Ministry can be remedied. I
think it was the Taxation Inquiry
Commission which said that the Gov-
ernment has no right to tax the pco-
ple if the amount of taxes is not pro-
perly utilised for public purposes. I
am glad that the Defence Minister is
here today. I hope he will defend
himself and his Ministry better than
he has defended the country.

Sir, 1 charge him with having creat-
ed cliques in the Army. I charge him
with having lowered the morale of our
Armed Forces.

An Hon. Member: Question ques-
tion.

Acharya Kripalami: [ charge him
with wasting the money of a poor and
starving nation. T charge him with the
neglecy of the defence of the country
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against the aggression of communist
China, And, in the international fleld,
I charge him with having lent his sup-
port to the totalitarian and dictatorial
regimes against the will of the people
to freedom, May I ....

Mr. Speaker: The hon. Member is
going beyond the scope of the debate
here.

Acharya Kripalani; May I, Sir, at
this critical moment appcal to Con-
gressmen who were not afraid of the
British bullets and bayonets to place
the good of the nation above the sup-

"posed good of the party? 1 would

remind them of how the Conservatives
in England acted during the last war.
They obliged even their Prime Min s-
ter Chamberlain to resign.

Shri D. 8. Raju (Rajahmundry):
Mr. Speaker, Sir, I thank you, very
much for giving me this opportunity
to make a few observations, on the
Defence Budgel. After listening to the
speech of the Defence Minister... ...
(Interruptions.)

Mr. Speaker: A little louder. The
hon. Member may come forward. With
less noise in the House, everybody can
hear him.

Bhri D. 8. Raju: Sir, after listening
to the speech of the hon. Defence Min-
ister, I feel very happy. Some of the
doubts which we had and some of the
fears which we had entertained bef re
have been completely allayed. I am
glad he has made his speech In the
beginn'ng; this might as well have
been & concluding speech becausce th s
speech has been very exhaustive and
comprehensive. He har touched almos'
all the aspects of the Defence Organ.-
sation including the Army, the Navy
and the Air Force, the development
programmes, expansion of the Armed
Forces, promotions, etc. He haz dealt
with them thoroughly and very con-
clusively, He has given us sufliciest
informat on.

1 do not agree with what Acharya
Kripalani has said on many of the
issues. After listening to him, I have
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come to the conclusion Yhat his criti-
cism is based more on fundamental

politica] differences than on actual
facts.

Coming to the defence problems of
our country, it is a very serious pro-
blem that we are considering. When
we consider this problem we must dis-
cusg and view this problem from dif
ferent angles, We must appreciate the
international situation, especially In
this missile age, Can there be any
planning or strategy in this scientific
and technological age? Even greal
Generals have admitteq that in this
atomic age, when there is a world con-
flict it is impossible to have any plan
ning and nobody knows what is going
to happen within the first three or four
hours because there will be complete
destruction and annihilation.

So, Sir, if our country is unfortu-
nately dragged into g major conflict,
much against our wish of course, we
have got to share the fate of the world
and there cannot be any policy or any
strategy in that connection. Barring a
major conflict, we might be involved
in a local conflict with, say, Pakistan
on the one side or China on the
northern aide. Now, leaving alone
Pakistan, let us come to the question
of theg Chinese on the northern side.
There, it is possible that this lension
may develop into a major and prolong-
ed conflict. The Chinese civilisation is
an old civilisation; they have an
ancient culture, They know fully well
that any major conflict is going to be
very very dreadful and a devastating
one which will be destructive tc both
China and India. I am sure that they
will not easily drag their country into
any major conflict with India, Now,
barring thesc two possibilities of a
major global conflict in which we
might be involved, and major war with
China alone with other powers, re-
maining neutral, there is a third pos-
sibility of continuing frictions, hit and
run tactics, such as frontier violations
as kidnapping. theft exchange of rifle
fires, ctc. Th's sort of frictlon mighi
be prolonged with China and might

APRIL 11, 1961

for Grants 10580

last for a few dedades. With this pic-
ture in view, we have got to plan éur
strategy and tactics,

I would like to say that priorities
must be given to these defence allot-
ments. What has been given to the
Air Force is, I feel, very inadequate.
After the Second World War, Air
Force has become a very dominant
weapon. In fact, the Air-Arm was in-
despensible, for Army, and Navy as
well. It played the key and decisive
role in winning the war for the
Allies. So, 1 feel that much more
attention should be paid, namely, to
the allotment for the Air Force.

Secondly, I would like to remind the
House about research, It is a very im-
portant subject, Defence laboratories
are very important, where they can
discover and improve our methods and
techniques, and weapons. They can
carry on such activities in the iabora-
tories, In fact, all the western coun-
tries are going ahrad and spending
considerable amounts of money in the
research departments. In this connec-
tion, I would like to bring to the notice
of the House a chemical weapon that
has been discovered. 1 believe it is a
gas. -t is a very wonderful gas which
has been discovered lately. It does not
kill people, but 1 believe it frightens
them. It has been proved by experi-
ments that it is a very potent and
valuable weapon and that when it is
thrown upon the enemy, the enemy
loses his nerve, flees from the battle-
field and runs away. Similar dis-
coveries are being made in almost all
countries. So, I would suggest that
our Government and the Defence Min-
istry should take up this quesiion of
research in an earnest manner., and
utilise the best brains of this country
in that direction. From the budget re-
port, I find that our civilian sclentis's
are not atiracted in sufficient numbers.
I believe that adequate prevision and
encouragement should be given to
them so that the best wlents and
brains of our country could come to
our laboratories.
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1 was glad to hear that an announce-
ment has BYeen made recently to the
effect that four Sainik schools are
being established in India. 1 wish that
this decision was made much earlier.
I would like to know from the Gov-
ernment why they are not able to ex-
pand this programme. The four
schools are supposed to be established
in Rajasthan, Punjab, Mahaharashtrs
and Gujarat. I feel it is very inade-
quate, and these few schools will not
be able to meet the demands and the
needs of the times. I do not think the
Government has fully appreciated
the spirit of the country. In a country
like ours, where the population is in-
creasing by 70 lakhs a year, we should
produce every article in a mass scale.
1 should request the Government to
see that such Sainik schools on the
model of the one at Dehra Dun should
be established in every State I am
not making this plea from a linguistic
or a provincial point of view, The hon.
Minister said that he is not able to
get sufficient number fo recruits to
the academy at Khadakvasla. When
we establish many preparatory schools
all over India, I think there will be
every chance ultimately of getting
more recruits to the Khadakvasla
academy.

In this connection, I would 'ike to
remind the House that one of 'he hon
Members of this House, Dr. Vijaya
Ananda, has promised to give his
palace at Korukonda in Vizianagaram,
worth about Rs. 30 lakhs with an e¢¢-
tensive compound of 60 acres. I would
like to know the reaction of our
Defence Minister to this proposal. [If
there is any financial difficulty, we are
prepared to meet it. There are pcopie
cnough who can collect money on a
voluntary basis and help the Govern-
ment  to  establisn  these military
schools.

I would also urge that we must have
the ACC and NCC course: expanded.
I have been urging year after year, {1
the last four years, that it is very
€ssential, for the building up of the
tuture of our country, tha: evary boy
and every girl passes through these
ACC and NCC courses. !t is very
important. I em glad to know thst
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over three lakhs of students are under-

going this training. Why three lakns?

I wish the Govermment had said thiat
about three millions of students are
undergoing these courses. Aflcr all,

we are producing millions ¢f graduates

What for? We are not able to produze
decent men and women who are able
to stand up boldly and cuurageously,

who have got the patriol’sm and who

possess strength and wvituiity. Aller
all, the nation needs such stronr peo-

ple. Where else can we build up our

future and build up the fulure nation

except in schools and colleges? Those

are the places where we can lay tae

foundation for the future ¢f our coun-

try.

We have got the national disciphine
scheme of Bhonsle in opceration in
Delhi and at other places. That is an
important step which the Government
should seriously consider and put into
practice on a larger scale. Mcasures
such as the increase in the number of
Sainik schools and expansion pro-
grammes with regard to the ACC and
NCC and also the national disciplinc
scheme should be taken on hand v go-
rously and given maximum encourage-
ment. Unless we take such a long
range view of things, we would nol be
able to develop the spiril and morale
of the country as a whoie,

18 hrs.

Lastly, I would like t» make an
observation about theie promations, I
have also seen all sorts of controver-
sies in the Press and in the pubhc, but
after listening to the speech of the
Minister, . am very happy to know
how exactly these promotions were
done. 1 think ¢verybody should be
satisfled with the specch he has made.
Apart from that certain obscrvations
were made that on purchases and other
things a Jo* of money was wasted T
hupe the Minister will be able to give
satisfactory answers to them in hix fina)
reply.

Before I conclude, 1 would again re-
quest the Minister to give me h's reac-
tion to this proposal for the cxpantion
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‘of the military schools all over Indian,
s0 tha! there may be at least cne such
school for each State.

Shsi M. R, Krishna (Karimnagar—
Reserved—Sch, Castes): After hearing
the speech of the Defence Minister and
Kripaluniji, I do not know what line I
should adopl, The Defence Minister
has been criticised for one very im-
portant thing, i.., about promotions.
The Defence Minister has been Fkind
ennugh to explain to this House the
procedure that is being followed in
giving promotion up to the rank of
Lt. Colonel. Hc said, there is the time-
scale promotion where no recommen-
dations are required. It does nnt come
to the Defence Ministry, The time-
scale promotions are automatic, After
that, upto the rank of the Major-
General, it is selection post and there
are only a few instances where the
Defence Ministry has disagreed with
the recommendalions made by the
lower authority.

There is only a small point to be
made clear. After the Major General's
rank, what is the procedure that the
Defence Ministry follows in giving the
promotions? From the speech of
Kripalaniji, it appears that there are a
1nt of people who are superseded and
a lot of people who are recommended
or promoted solely by the Defence
Minister. If the Defence Minister could
take the trouble of explaining to the
House what the committee is like, how
it is constituted who are the members
of the committee who deal with this
matter after the rank of Major Gene-
ral, ! think the Defence Minister will
be able to satisfy the House to a great
extent.

Lot of time was wasted about re-
ferring to names, etc. I think 1 should
not deal at length about this point. But
I would like to say one thing. Already
there are some pe-ple who are trving
to create lot of dissensions and disrup-
tion in the army, on the border. The
Defence Ministry and some people
who are connected with the Defence
Ministry will be knowing how difficult
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it is for the officers to functicn on the
borders. There arg some men in the
army who are taking the law into their
own hands and try to misbehave even
with  the officers, There are certain
insiances which have occurred in the
borders. The Defence Ministry per-
haps rightly kept that kind of infor-
mation away from the House and the
country, Once it becomes clear to the
men that the officers who command
them are being criticised here, I think
the officers will command very l'ttle
respect from the men whom they have
actually to control.

Shri Ranga: Who is criticising
whom?

Shri M. R. Krishna: I did not hear
Prof, Ranga speaking here, but I am
only saying about the way in which
the defence officers have to function
on the borders. If suppose in this
House we criticise an officer by men-
tioning his designation or name, it
becomes almost impossible for that
officer to functivn on the borders or
anywhere else. He has to control a
huge number of men. If a part'cular
officer icels that for his actions on the
borders he is heing criticised, I think
he will not be able 10 do much justice.
That is all that | have to say about it.

The Defence Minister has told this
House how much has been done in the
ordnance factories and ordnance
depots, It is definitely. a point on
which the Defence Ministry has to be
congratulated. I know the informa-
tion which used to be given to this
House by the former Defence Minis-
ters, They were definitely no! even
half of what we are getting fr.m the
present Defence Minister. Leaving
that apart, the Defence Minister, as I
am able tp understand, is over-anxious
to build everything for the Defenre
forces in his own ordnance factories.
It may be a wrorg step. But one can-
not misunderstand or mis-judge his
interest or sincerity about the defence
forces being s-lely dependent on their
own defence factories for their re-
quirements, .
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He has taken up very many things.
Many changes have been brought
abou! in the defence forces and in the
ordnance factories. The things that
they are trying to produce in the
ordnance factories are to meet the re-
quirements of the defence forecs. This
is not a thing which he has just sud-
denly taken up. We know that when
cer.ain chassis were  brought from
foreign countries and when they were
actually to be built with body, cte. in
th:s country the Defence Ministry had
to depend upon the various private in-
dustries in the country. The prices
which the private industries quoted
and their actual performance were
really the reasons which perhaps
rightly induced the Defence Ministry
to take up the manufacture of certain
things in the defence factories, Sir, in
a department like the Defence Minis-
try where they deal in crores of rupees
and through many agencies, many inis-
takes might happen. Therefore, we
may not be doing the right thing if we
condemn the Defence Minister and his
Ministry for things for which they are
not actually responsible.

1 can appreciate hon. Members
taking up defence matters item by
item. I have got reasons to find fault
with the Defence Ministry in respect of
various things, In this House, not only
Members belonging to the Opposition
but even Congress Members have been
criticising varlous other Ministries on
their performances. But, as I said, I
have reason to find fault with the
Defence Ministry for one thing. The
Defence Ministry wanted to produce
certain trucks in the ordnance fac-
tories, They have entered into an
agreement for producing shaktiman,
They are now going to produce one-
ton trucks in collaboration with the
Japanese firms.

These are really right things for a
couniry’s Defence Ministry t» do. A
country which is self-sufficient, a
country which can produce the zuto-
mobiles required for its defence forces
from A to Z will be really doing the
right thing. They will not have to
depend upon various other sources In
8N emergency. The production of
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automobiles is given the h'ghest prio-
rity in any country as far as defence
is concerned.

Bul one thing that I would like to
point out here is that standardisaticn
is an essential thing, on which even
the NATO countries are concentrating
much {oday. The Defence Ministry, no
doubt, in their recent report have saa
that they have standardised things and
they have brought down the compo-
nents from 2,000 to 700 or so This i3
not really a very appreciable thing,
because now when we are going to
produce two types of vchicles, the
Defence Ministry should take into con-
sideration the amount of common com-
ponents that will be inter-changcable
between one truck and another trucic
This is one of the very important
things on which the NATO powers are
devoting much of their attention, Taey
have standardised even the rifles, air-
crafts, ships and various other impor-
tant items. When that is the position
in other developed coun'‘ries, . do not
see any reason why the Defence Min-
istry should enter into agreements with
different countries. Possibly, those
countries are not willing to supply the
type of thing which the Defence Min-
istry would like to have for standard-
ising their equipments.

Coming to tanks, some hon. Member
was saying that we are going to pro-
duce Centurions tanks in this country.
As far as I know, the British Govern-
ment were not willing to ma ntain the
Centurion and Sherman tanks and
they were thinking of multi-fuel tanks.
But, in this country, we are still de-
pending on the left-overs of the Ame-
ricans and the British, with the result
that tanks in thi, country have become
absolutely white elephants, [ thnk
the consumption of these tanks is near-
ly four gallons per mile, which is very
expensive for a country like India.
Therefore, the Defence Ministry would
do well in producing some tank:
which will consume less of fuel instead
of manufacturing all types of tractors

Then, standardisation is not the con-
cern of the Defence Ministry only. The
whole country has to be geared up o
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standardise various things. For ins-
tance, we are giving licences to various
firms in this country to produce ump-
teen types of small cars, which is not
a right policy for any country which
wants to develop its automobile in-
dustry. Though this subject is within
the province of the Ministry of Com-
merce and Industry, they should ask
the private sector to stick to one or
two types so thal at the time of emer-
gency, both the civil and defence re-
quirements will be met from the civil
as well as defence production.

The Defence Ministry has entered
into some agreements for producing
some tractors. I do not think the pro-
duction of tractors is the function of
the Defence Ministry. When they en-
tered into an agreement, I thought it
was only to produce tanks, Now 1
find they are going to produce tractors
alone., First they entered into an
agreement with Japan. We now hear
that the tractors which were produced
were not utilized in  Dandakaranya.
After that, the Defence Ministry is go-
ing to enter into an agreement with a
German firm for producing tractors. If
it is only to produce tractors that the
Defence Ministry is going to enter into
agreements with the various foreign
countries. 1 think the time has come
to give it up, as this can very well be
produced by non-defence factories.
The Defence Ministry should think of
producing items which are needed for
the defence of the country. In stead
of tractors, they can very well go in
for tanks.

An Hon Member: Tractors are also
very important.

Shri M, R. Krishna: Then, we have
been agitated about meeting our
enemy countries. Both in this House,
as well as outside, people are anxious
to know whether the defence forces
are equipped fully to meet any aggres-
sion comiagz from China. We will pot
be able to do justice by telling our
people cutside that we are weak and
we cannot meet China. The Defence
Minister has stated—I do not know
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whether I have correctly understood

or correctly followed him—that we

cannot fight with China or some such
thing.

An Hon, Member: He never said
that.

Shri Ranga: That is the import of it,
anyhow.

Shri M. R. Krishna: If he has aot
said it, the country wants toc know
whether we are making our defence
forces effective enough to meet any
aggression coming, either from China
or from any other country. We have
only to tell this country that we are
in a position to meet that. But so far
I do not think we have been putting
things correctly, or very effectively.

I would in this connection like to
say ong thing, with which many of my
hon, friends may not agree. Today no
country is going to fight a war single-
handed, They have to depend upon
other countries. Now the most im-
portant organisation which comes to
the rescue of a weaker nation or a na-
tion which loves peace like our coun-
try, is the United Nations. We may
not be preparing to meet the aggres-
sion of China, we still think that there
are certain countries in the world
which would come to the protection
of countries which like us are devoted
to peace. There are very many bases
of Americans in various corners of the
world. Our foreign policy speaks
against the American bazes. But if
one were to think over this matter
deeply he would be convinced that
some time or other we may have to
depend upon the American bases near
by—that is the American bases near
Thailand. Formosa, etc., not the bases
in Pakistan. If these buses could be
controlled by the United Nations Orga-
nisation, I think many of the countries
which are now trying to equip them-
selves, and spending bhuge sums of
money on military equipment, will be
saving a lot of money,
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Sardar Igbal Singh (Ferozepur): Do
you think the United States will agree
to it?

Shri M. R. Krishna: We have to per-
suade the United Nations Organisation
to accept that kind of an arrangement.

Shri Ranga: It is only a constructive
suggestion—why do you not follow it?

Shri M. R. Krishna: We are definite-
ly equipping our country to meet any
agression. But this country is not rich
enough to fully arm our country with
all the modern weapons.

Today China is in possession of all
the left-overs of the Second World
War which they have inherited from
Russia; after that from Korea 'they
got a lot of materials; from Indo-China
also China got a lot of materials. That
is noy the position with regard to
India. We got certain things which
were left over by the American Dis-
posals, which have become almost
obsolete today. Defence Science has
improved to such an extent that an
expert of today will become a novice.
tomorrow. Take, for instance, what
we have done in the Bharath Electro-
nics. We wanted to produce radar,
but because we were not able to get
some guns to be operated by the radars
we are trying to give up radar produc-
tion. This is a costly experiment.
After spending huge sums of money
we cannot afford to give them up.
That is why I would like to suggest to
the Defence Ministry and the Govern-
ment of India that whatever things
we have to do immediately to meet
any aggression we must do them at
once. We cannot think of producing
¢verything from the design stage o
the production stage and then make
ust nf them. Whatever we may try
t de, by the time we get the plant,
by the time we get the know-how the
Other countries against which we have
0 prepare would have advanced much
&nd our products would have become
Obsolete. Therefore, my suggestion is
that even if it be a matter of spend-
INg more money for the defence, they
thou!q purchase whatever things we
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immediately need. We should not
wait for our production. For certain
basic things like the production of
trucks, the Defence Ministry must havg
their own manufacturing centres and
they must induce the private entre-
preneurs to produce as many things as
are required for the defence of this
country.

Mr. Speaker: The hon. Member
must now conclude.

Shri M. R. Krishna: I need some
more time.

Mr. Speaker: No, Therc are others
who want to speak. One hon. Member
ought not to exhaust all the topics.

Shri M, R. Krishna: We have been
talking about NEFA. In the Second
World War I think it was a unit of
pack animals and men that held the
borders. The people of NEFA are
very sturdy people, one of the sturdiest
people in the world. They could pre-
sent very fine material to become very
good soldiers and to take up places
in NEFA. I do not know what is the
policy of the Defence Ministry about
rectuiting a larger number of people
from that region. Besides that, it
appears that we depend more on the
photography and topography of the
Himalayan range. The Defence Minis-
try must take the responsibility of
physically surveying the whole of the
Himalayan range and then plan for
the defence of each of the ranges. If
they want to have a uniform way of
defending the whole range, iy may
lodge the Defence Ministry in a diffi-
cult position. I think the people who
have given a lot of thought on these
borders have confirmed that the NEFA
borders will be very well guarded by
the NEFA people themselves if they
are given proper training.

One very important thing I would
like to point out. The Defence Minis-
try has constructed the Amar project
and various other projects.  Before
they consider taking up any more pro-
jects they should think of providing
the bunkers which are very essential
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on the borders. I am told that even
though they have taken up this work
of constructing bunkers for the forces
on the borders, they have not been
ablg to complete it. They are trying
to give the contracts to some people
who are not in a position to complete
these bunkers. These bunkers are very
essential for the troops' shelter, be-
cause they will not be washed away
in the snow. I think the Defence
Ministry will have to give more
thought to this and see that bunkers
are provided for our troops on the
borders to enable them to do their
job effectively.

Shri Chintamoni Panigrahi: Yester-
day there was a question about the
cost of some aircraft that the Ministry
has bought from France and the De-
fence Minister said that in the interest
of the publie neither the number nor
the expenditure can be disclosed as it
will reveal the strength of the Armed
Forees. I think he was right when he
said that the strength of the Armed
Forces should not be revealed. But I
was going through a book which has
been prepared on behalf of the Indian
Council of World Affairs under the in-
structions of the Pacific Relations
Society which is in New York. Men
like Shri Kunzru are associated with
the Indian Council of World Affairs,
and the Study Group appointed by the
Indian Council of World Affairs had
prepared this book. And in that book
they have given India’s defence
strength.

They have given out these details:

“INDIA.

Army. 300,000 to 500,000, including
1-2 armoured divisions, 5—10 infantry
divisions. Reserve and Territorial
Forces also exist,

Navy. 2 crusisers; 15-20 destroyers
and frigates: 40—50 minor craft; 13
squadrons fiying boats.

Air Force, 15—20 jet fighters squad-
rons; Under 10 bomber squadrons;
under 5 transport squadrons. A sub-
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stantial reserve of pilots and transport
aircraft available from India's Civil
Aviation.”

Therefore, the information that is
not revealed to this House somehow
or other escapes to the notice of other
people who are very much interested
to know the strength of the Indian
Armed forces. It is unfortunate that
some of the very leading people of
this country who are associated with
this Indian Council of World Affairs,
and tne Study Team appointed by it,
have published the strength of the
Army. It may be saiq that it iz not
truc. But one can casily imagine, and
when these tentative figures are given,
an enemy country can know that the
strenoth of the Armed Forces is this
and hat. Therefore, we find that
somelimes whatever information is not
being given to us is given to the out-
side world by some people in this
country who are associated with cer-
tain agencies also, and they are recog-
nized as the most responsible leaders
of this country, and they go by the
name of nationalists and they claim to
have a higher sense of patriotism than
people like us.

There was another question which
was very much discussed today, and
that was with regard to the promotions
and supersessions in the Army. I was
under the impression that only
young men when they get angry and
frustrated sometimes got derailed,
but today. after hearing Acharya
Kripalani I had the feeling that even
older pcople, when they get frustrated
in their political life and public life
also get derailed and they speak
things which harm the interests of
the country.

I am really surprised that this ques-
tion of promotions and supersessions in
the Army should have come up before
this House very often during the last
two years. In 1959, when General
Thimmaya submitted his resignation,
the news appeared in certain papers,
and there was an adjournment motion,
and, you, Sir, were in the Chair, and
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you rightly said that you were with-
holding your consent to that adjourn-
ment motion, but if something serious
happened, then you would immediate-
1y come forward the next day and ask
the hon. Minister to make a statement.
And you were right; but nothing seri-
ous happened. It was said by those
who moved that adjournment meotion
that many Commanders and Chiefs of
Staff had also submitted their resigna-
ticns following the resignation of the
particular Chief of Staff.

Some time ago, Dr. Kunzru had said
in th¢ Rajva Sabha that the services
of a number of senior Army officers
would be lost to the country because
of scrious dissatisfaction in high Army
circles over recent appointments and
promotions. In a similar  vein,
Acharya Kripalani and Shri Goray also
have said in this House that there is
a fresh wave of dissatisfaction in the
top ranks of the Army on account of
the recent promotions. Wge are not
here to defend or to appreciate any
promotions or to object to anbody who
has superseded or to support him. But
here is an important point.

When this question came up here in
this House, the Prime Minister said
definitely that the Army was subser-
vient to the civil authority in this
country, and I think that once and for
all that declaration of the Prime
Minister stands namely that the civil
authority stands supreme in this coun-
try, and, therefore, the Parliament is
sovereign. But what we would like
to know is whether, if a General
has been promoted or if a certain
General has not been promoted, would
It be proper that such things should
be brought before this House and dis-
cusged,

In this connection, I may invite the
attention of the House as also that of
the hon. Minister to the attitude of
the men who are the Chiefs of Staft
Or the Commanders in this Army, be-
Cause the Indian Army today is going
10 be and is becoming a national Army
€raduatly: it was not so before. In thia
fonnection, I would invite your atten-
ton to certain remarks or observations
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which had been made recenily by
General Cariappa; now, he is no lon-
ger General, but he was a General.
Addressing a public meeting, he said
‘Look at Pakistan. Pcople there are
happy. and everything is clean’. He
said that he would prefer President's
rule in India for at least two years,
with the assistance of the Army, the
civil administration being made sub-
ordinate to the Army. If a Chief of
Stuff or an Army officer continues in
the Army with this kind of attitude
and outlook then it is time for Parlia-
ment to consider and for this country
to consider, whenever officers are pro-
moted, or they are given the command
of the Indian Army which is now be-
coming a national Army, whether such
persons have adjusted themselves to
the changing conditions of this coun-
try and whether it is such people who
are going to take up positions in the
Army. I think this factor also must
be taken into consideration. For our-
selves, we want more and more de-
mocratisation of the Indian Army, be-
cause the Army's duties and obliga-
tions to the nation have changed. The
Indian Army is also shouldering inter-
national responsibility increasingly.
Therefore, we want the Army to be
democratised more and more and the
Army should be a conscious Army.
(Interruption). We do not think that
because the Army will be democratised
any promotion or demotion in the
Army should be the subject-matter of
public controversy. We want a stable
Army; and a stable Army means that
it must be a disciplined Army. To
maintain a disciplined Army, happy
and cordial relations must be main-
tained between the officers and the
ranks and the Ministry and the top
command. This is possible {if ¢here
develops mutual understanding at all
these levels and the immediate Junior
is not by passed.

We feel that in all cases of promo-
tion in the Army there must be con-
sistency in the orinciples followed.
Otherwise, there will be scope for
favouritism and scope for public criti-
cismm. We would like that promotions
in the Army should generally be on
the basis of seniority cum merit, We
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‘do not want that in the name of de-
fending one promotion against another
attempts should be made by some poli-
tical parties to encourage factionalism
inside the Army. That would be try-
ing to undermine the morale and dis-
cipline of the Army,

May I submit that when the Indian
Army is trying its utmost to defend
the borders of the country and our
soldiers are bravely facing all the
difficulties in the frontier, those per-
sons who were very much vocal in
this House that they want the defence
of the border, they by discussing these
appointments by supporting one officer
against another—are breaking the
moruale and solidarity of the Army at
a cu.tiral juncture, I think they are
going to do more harm to the demo-
cracy and they are going to demoralise
the Army when they prefer to defend
the country. That shows these people
in their true colours.

1 want to come to the question of
defence production jn the Ordnance
Factories. According to the report of
the Defence Ministry the defence pro-
duction in the Ordnance Factories is
increasing. Tractors are being manu-
factured in Jabalpur—Saktiman trac-
tors—and trucks have been manufac-
tured in Cossipore. The Defence
Ministry has revealed in its report that
they are going to take up new projects.
We do not know what these new pro-
jects are. 1 think when.the Defence
Minister replies to the debate he would
give us some idea as to what new pro-
jects they are going to take up in the
Ordnance Factories,

According to the report of the De-
fence Ministry, in 1966-57, the value of
equipment manufactured in the Ord-
nance Factories was Rs. 14.8 crores.
Now, in 1860-61, it has gone up to
nearly Rs. 82 crores. And we feel that
all these efforts are in the right direc-
tion. And these measures will help
in laying the true foundation for
India's defences.

In this connection, we would like to
"know the progress of the projects
which have been undertaken so far.
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There was a time when the persons
employed in the Ordnance Factories
found no job and were Ttetrenched
Now, that position has changed. There
is no retrenchment and the workers
have been absorbed. It is good. If
has been said in the Audit Report that
the number of tractors which were
scheduled to be manufactured in 1959-
60 have not been manufactured; the
number of trucks which were sche-
duled to be manufactured in 1959-60
have not been manufactured. Why
was there this short fall. There must
be proper co-ordination between the
Ministry of Steel Mines and Fuel
which supplies the stee] to the Ord-
nance Fuactories and the Defence
Ministry and there must be co-ordina-
tion between the Ordnance Factory
and the Army workshops.

In answer to some of the questions
here it was said that tractors which
are being manufactured by the Ord-
nance Factories were senty to the
Dandakaranya Development project;
but when the Rehabilitation Ministry
took those tractors they were found to
be defective. The Ministry of Defence
had appointed a committee and an
officer went there to enquire into this
matter. The House would be benefited
if that report is placed before this
House because rumours are circulating
that the men in the Rehabilitation
Ministry do not want to purchase trac-
tors from the Defence Ministry. 1t
may be because of the commissions;
they want to have tractors from the
United States—caterpillar tractors. It
is said that these tractors produced by
the ordnance factories are working
well in digging Rajasthan canal. How
is it that the tractor of the same make
could not work in the Dandakaranya
area? I think it must be enquired
into. I think the Defence Ministry had
sent a special Officer. I understand
that 45 tractors have been purchased
from outside. I think there must; be
co-ordination between the Ministry
of Rehabilitation and the Defence
Ministry. One Ministry wants to have
tractors from foreign countries and
the tractors that are being produced
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here are not being utilised by the
other Ministry., When there is so
much production in the ordnance
factories, it is unfortunate that many
of these workers in the ordnance fac-
tories have been dismissed or dis-
charged or served with notices. In
the ordinance factory at Khamaria and
the factories at Issapur, Jabalpur,
Delhi Cantonment, Kirkee, Bombay
ar " other places some of the workers
participated in the strike of the Cen-
tral Government employees in 1860.
There was no case of sabotage or vio-
lance and the only charge against
them was that they participated in the
strike. But we were promised that
mere participation in the strike was
not enough for their dismissal. There-
fore, I hope that these cases should be
reconsidered. Appeals that have been
made are lying in the Defenec Minis-
try. I think these cases should be
reconsidered and they should be rein-
stated. No case of harrassment should
be there when these workers have
helped in increasing Defence produc-
tion in the ordnance factories. z

I would refer to the question of tra-
velling allowance to the JCOs and
other ranks. Recently, there were
some questions in this House. The
hon. Minister has said that the JCOs
received an allowance of Rs. 2.25 nP
per day when travelling by rail or
road on normal duty, Rs. 3 per day on
courier duty and Rs. 237 nP per day
when escorting secret documents. 1
think this is not sufficient. 1Is it consi-
dered that this is sufficient to meet
their minimum needs on the journey.
How does it compare with the TA
fiven to the higher officers in the
Army when they go out? We feel
that these allowances should be in-
creased. It is good that separation al-
lowance is now being given to married
officers in the Army pnnd Air Force
when posted to units where families
2re not permitted to accompany them;
they get separation allowance at Rs, 50
Per month. But this separation al-
lowance ig not admissible to JCOs and
other ranks. Therefore, we plead be-
fore the hon. Minister that the ques-
lion of giving separation allowance to
149(Ai) LSD—7.
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the JCOs and other ranks may also be
taken into consideration and it may be
allowed to them. Take, for instance,
the pay of the ordinary sepoy. A sepoy
in third class gets a sum of Rs. 66,
which includes pay and dearness allow.
ance and every thing. A class two se-
poy gets a maximum of Rs. 73.50 nP
and & class one sepoy gets Rs. 81. It
is very meagre. We can see the dis-
parity among the different ranks in
the Army. A General gets Rs. 3,000
and a sepoy gets Rs. 81. I think this
disparity should go and the sepoys in
the first, second and the third class
must get more,

Of late we find that the Service
chiefs are making more public state-
ments than even hon. Defence
Minister. Of cou we find that the
Defence Minister is making some
speeches. But we find that the Ser-
vice chiefs of late are making too
many public statements. If they ad-
dress the cadets or the army men, that
is different. But if they make public
statements, while attending receptions
or something like that, such state-
ments. should not be encouraged.

16.40 hrs.
[MR. DEPUTY-SPEAKER in the Chair]

With regard to the MES organisation,
it has come to our notice that the esta-
blishment costs and works are still
far in excess of those in other depart-
ments such as the CPWD and the
railways. Here is the air force works
project which was started in Agra in
1952-53. But it is still not complete
and the work is still continuing, in
1961. But the gross value of this
project is only about Rs. 3 crores, We
do not understand why it has not
been completed so far.

With regard to the role of the army
in coming to the aid of the civil
authorities, it bag baen stated in the
report that the army has done com-
mendable work. But in recent years,
years, we find that on the
broad plea of maintaining law and
order, the army is being used by the
ruling party to suppress the dsmocrafle
movemnt of the people in many cases.
Take the strike in Jamshedpur sieel
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works. When the heroic workers of
the steel factory there were fighting
for their grievances to be redressed,
for increasing their salaries, the troops
were immediately rushed to the aid
of the employers, namely, the Tatas.
Similarly, during the days when the
people of Orissa were fighling for the
unification of the Oriya-speaking
tracts left over in other States, the
army was despatched in one or two
days and the movement was suppress-
ed. Take the case of Jabalpur and
Assam, After how many days after
the trouble started did the army come
to the scene? It ig said in the report
that the army went to the aid of the
civil authorilies in Assam.

Mr. Deputy-Speaker: The army can
go only if the civil authorities ask for
it. When the civil authorities are res-
ponsible, the army could no! go there
by itself.

Shri Chintamoni Panigrahi: 1 agree.
The civil authorities want the help of
the army sometimes to crush the work-
ing class movement, But when there is
& communal trouble, 1 do no! know
why the civil authorities do not want
the aid of the army promptly. Even
if they want it, we do not know whe-
ther the army goes there or not. Tt is
only the Government which can give
the information to us.

I was told that in Jabalpur the army
was asked to help the authorities there.
But I do not know how long the army
took to go therc, when so many in-
nocent people were massacred. There-
fore, my submission is that when the
army is employed it must also be
taken into consideration that the army
should not be unnecessarily used to
suppress popular movements, because
the army by that process will become
unpopular in thig country,

The army has come to the aid of the
civil authorities alsp in cases of earth-
quakes and floods. The army has done
this work last year in Punjab and Uttar
Pradesh. But there was an unpre-
cedented flood situation in Orissa. Tt
was unprecedented in the history of
Orissa during the last 100 years. But
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1 do not find in the report that an;'
army went to the rescue of the civil
authorities in that State. I think this
was brought to the notice of the
Prime Minister also, but I do
not think any army had been
there for aiding the civil authori-
ties in that situation. I plead that the
help of the army in aid of the civil
authorities must be more promp: in
the case of earthquakes and floods than
in the case of suppressing strikes and
popular movements,

I was surprised to go through the
report of the Estimates Committee. At
one place, they have said that the or-
dnance factories should either come
under the Ministry of Commerce and
Industry or private business interests
should be associated with the ordnance
factories and defence production,

I cannot understand how the Esti-
mates Committee can recommend in
this way. The House has decided a
policy and the ordnance factorieg are
manufacturing goods worth only Rs. 3
crores or so so far as civil consumption
is concerned. They manufacture HRs.
26 crores worth of goods of a military
nature. Therefore, I do not under-
stand how the Estimates Commi‘tee
can recommend that “private indus-
trialists should be actively associated”
with the Defence Production Board.
1 think the Estimates Committee
cannot werk with a bias in favour of
the private industrialists. The private
industrialists have their scope in the
private sector in this country; it
should not extend to the production
of defence goods in ordnance factories.

The Estimates Commitiee have also
suggested that there must be a second
naval dockyard in the eastern region.
They have said:

“The Committee would suggest
that while taking a final decision
on the location of the second Dock-
vard, all the factors mentioned in
para 35 of the Report should be
carefully examined. They would
further suggest that the possibili-
ties of other sites including the
Chilka Lake, Paradip etc. on the
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East Coast may also be taken into
consideration”.

They have further said:

“The Committee regret to ob-
serve that though as early as 1948,
Government of Tndia recognised
necessity for a second dockyard on
the East Coast, no effective steps
have so far been taken in that
direction. They recommend that
in view of the importance of the
ma ter, a decision should be taken
ag early as possible.”

1 think the Estimates Committee have
gone into details of the second naval
dockyard. So, the Defence Ministry
should try its best to locate the se-
cond naval dockyard in the eastern
* coast in Chilka Lake or Paradip. 1
think it must be ggain gone into,

Lastly, 1 come to the question of
Indianisa‘ion of the army. The report
of the Ministry of Defence for 1960-
61 says:

“As a general policy, recruitment
to the armed forces is confined to
Indian nationals. Non-Indians
are appointed in very exceptional
cases only {o such posts for which
suitable Indians are not avail-
able.”

But 1he report reveals that last year
there were 46 non-Indians in {:c arm-
ed forces and this year the number has
been reduced only by four; it is 42, 1
think the progress is not very satis-
factory and more efforts should be
made to {rain Indian personnel, so
that they can take up these posts,

With regard to foreign training, we
find that most of the officers are being
tent mainly to the UK. When the
Science of armament is developing so
fast I think it is better that our Gov-
eérnment sends its officers for training
o whichever country has made any
advance in the fleld of military science
2nd there should not be any biag in
favour of one single country. You
will ind from the report in 1956-57,
that 80 officers went to the U.XK. Most
of the officers are going to UK. only
&nd only 5 few go to other countries.

ore, I would submit that while
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providing facilities for military train-
ing to the Indian officers, they should
be sent to those countries which are
advanced in the fleld of military
science. There should not be any res-
triction and it should not be that we
shall heavily depend for armament or
for military training only on UK. The
facilities should be extended to o‘her
countries also.

Dr. Ram Subhag Singh (Sasaram):
Mr. Deputy-Speaker, Sir, I was listen-
ing very attentively to the speeches
of Acharya Kripalani and Shri Pani-
grahi. Acharys Kripalani pointed out
certain irregularities in regard to pro-
motions etc. He said that the Defence
Minister had previously said that other
conditions being equal seniority must
come in. I think this principle can
easily be applied, if there has been any
irregularity. 1 do not know whether
there is any truth in what Acharya
Kripalani said. I think we should be
guided by the statement made by the
Defence Minister, and one can easily
have access to all the records that
are available.

Just now Shri Panigrahi said that
our Army ought to be democratired.
1 do not understand the meaning of
this ‘democratisation’, whether he
wants that our officers should be elect-
ed by jawans or he wanis the Com-
munist type of army to be established
here. I think that our Army must be
kept free from all types of regimenta-
tion and politics and should be allow-
ed to maintain the hoary traditions
which have been built so far,

Regarding the report, Sir, I want to
say that there is much which could
have been said in this report, because
this report does not cantain anything,
not even g line about our border situa-
tion. Last year there was some men-
tion about it. In the report of 1959-60
it was said:

“Qur policy in the past had been
to entrust the security of the bor-
der to the police; the Army came
in only when there was an organ-
ised incursion from ecross the bor-
der. In 1958 there were a number
of firing incidents on the Indo-
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Pakistan border on the eas.ern
side. When the situation deterio-
rated, in June 19858, the Army took
over operation control of the in-
ternational border between Assam
and Pakistan.

During 1959 as a result of
Chinese incursion in the Longju
area in Subansiri Frontier Division
NEFA it was decided to give the
responsibility for the entire NEFA
border with Tibet to the Army.
The Army accordingly took over
opera'ional control of the border
posts as well as the civil forces de-
ployed thcre. A little later when
there wer som incidents on the
Ladakh border of Tibet, in Octo-
ber 1959, the Army took over simi-
lar responsibility for the J. & K.
Punjab, Himachal Pradesh and
U.P. borders with Tibet. All civil
forces deployed on border security
were placed under the operational
control of the Army. In Novem-
ber 1059 the security oI Border of
Sikkim with Tibet was entrusted
to the Army.”

I had imagined that this year’s
report would give more details or at
least it would enlighten usg about our
positibn there, about our position in
the entire border area—when 1 say
‘border area’ I mean our border with
Pakistan, our border with Tibet. I do
not mean to say that there is any-
thing like border in the Naga Hills.
But that charge was also given to the
Army,. I am referring to Goa also, be-
cause Goa is a place which must be
assimilated with India. Recently we
read in the papers that about 1500
Portuguese soldlers are coming to Goa.
Therefore, I haq theught that this
report would throw some light about
our position near Goa, on the Indo-
Pakistan frontier etc. Recently, we
heard in this House, that Col. Bhatta-
charjee was kidnapped by the Pakis-
tanis. We also hear about some inci-
dents at Kathua and other areas near
the Pakistan border. But there is no
mention about them in this report.
The Defence Minister said there is
much information in this Report. But
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1 find that information is about the
organisation of the Defence Ministry.
There is very little information, or no
information at all, about our border
position. That must always be kept in
view, There is nothing which will go
against public interest. The interests
of the people of India demand that
they should be properly briefed about
our defence position.

Here I want to mention that I am
proud of our international commi:-
ments. Our soldiers have been sent to
Gaza area and, recently, to the Congo
also. Now there has been a slight
change, not a total change, in our
policy in regard to sending of iroops.
It is true that constitutionally we must
respect our commitment to the United
Nations. But our own border alsu
must always be properly and consti-
tutionally protected. It is a stigma on
us that 12,000 sq. miles of our terri-
tor is under Chinese control and a
still bigger area is under the control
of Pakistan. Previously, our position
was that we will not march our army
anywhere, not even ,fo Goa as that
wag declared to be the policy of the
Government of India on several occa-
sions. Under that policy, we were
prepared only to defeng ourselves.
Now we have sent our soldiers to the
Congo. According to our declaration,
we could not send our soldiers to re-
occupy an area which is under Chinese
or Pakistani possession. Now, I would
humbly suggest to the Government
that they should clearly examine their
stand vis-a-vis the stand taken in re-
gard to our sending soldiers to the
Congo. 1 would also urge upon the
Government to create history; history,
in the sense of making posterity know
that we shall not allow an inch of our
territory to remain occupied either by
China, or Pakis'an or Portugal.

The hon. Defence Minister has just
now referred to the martial class or
something like that. eHre I have got
a clipping of The Stateman of the 4th
April. In this it is stated that Lt
Col. S. S. Maitra warned that his re-
giment would brook no interference
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iwith their duties on behalf of the
{United Nations. He has also stated
ithat the Gurkhas had 150 years of
:fighting tradition behand them and that
ino one could ever disarm them. I do
‘not know whether anybody could
‘match the Gurkhas. Therefore, 1
"think that we must respect the tradi-
tions of valour of the persons who are
prepared to give up their lives for the
cause of the country. Can anybody
ma ch the Gurkhas or Jats in their
valour? I think they should be given
as much priority as possible. But by
this I do not mean to say that there
should be any ban on others. Let us
recruit all Indians and train all of
them. But, at the same time, chivalry
and courage must also be appreciated.

If there is anyone who would die at
his post of duty it is the Gurkha. Last
year, as I had pointed out that inci-
dent did not occur at the Ladakh
border of Tibet as was mentioned in
the Defence Ministry Report of 1959-
680. It occurred about 45 miles deep
in our territory. So, I would very
humbly request the Government that
iIn fu'ure the report should be such
that it gives enpugh end accurate in-
formation to the House and to the
people.

17 hrs.

-

It has been mentioned in the re-
port that we are shor: of officers and
therefore we are re-employing some
officers. It is essential that we should
use all the talent that exists in our
country. Other things being equal
seniority must be recognised; of codilse,
really distinguished and meritorious
service must be recognised and res-
Pected. Whatever may be, conditions
mus be created where nobody feels
frustratd. The Defence Minister said
that disgrun:led officers and politicians
Mmight be saying all this, 1 do not

ow whether in our army there are
any disgruntled officers. But at no
time should we allow creation of any
conditions where anybody feelg dis-
gruntled. It is the duty of the Govern-
Ment, and more so that duty of this
Particular department, to see that this
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state of affairs does not exist. For
instance, it is the duty of every Minis-
ter to give proper guidance with a
view to seeing that everybody who is
working in his Department gets jus-
tice. He should, like the Gurkhas
die for protecting the interests of the
persons who work under him.

I am very happy that the Defence
Minister declared that they are going
to establish some schools in certain
areas to promote the requirements of
our Defence Academies. Four such
schools are going to be opened and one
has already becn opened in Nowgong.
In this connection I would like to
suggest that we should take a census
of our entire country with a view to
finding out the area from which most
of our recruits come. Today the pat-
tern of the army has changed and wi'h
the increased growth of teghnology
and science the entire recruitment
policy will have to undergo a change.
But then we should also try to see
that the persons who were recruited
previously from a particular area are
also given opportunities for getting
that type of training, so that those
areas may not suffer.

Regarding the Naga arca, lasi year
one of our planes was shot down by
the Nagas and some of our officérs are
still in their custody. 1 would not eall
it “custody”; they have kept them
somehow or other end I heard that
our army was about to have them re-
leased, but it was not agreed to, Now
that our army is operating there, we
shou'd see that our officers are relcas-
ed as early as possible.

In the report of the Ministry of Ex-
ternal Affairs—I did not find a mention
in the report of the Ministry of De-
fence—it is stated that many violations
of air and ground space have taken
place. The Repor! rays:

“No'witstanding the agreement
reached at th¢ conclusion of the
Prime Ministers' meeting, a num-
ber of instances of violations of
Indian air and ground space along
the Sino-Indian boundary came to
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the attention of the Government of
India.”

Therefore 1 think it essential that
our army should be detailed in each
and every area on our border,

And the Defence Minister said that
we won't allow any further instru-
sion. 1 am plad to hear that. But
despite our best precautions, even re-
centlv, thrice the Chines: have en-
tered into our terrilory near Jalapla,
Saratang, Kopup Nathula, etc. I do
not know how they darcd come into
our territory even hundred yards. That
means that that much of lucuna is
there. So, just like the Chinese let us
also prepare. Not a single Indian can
cross intn their territory cven for a
yard—if anybody has crossed T would
like to know that. I would like that
our npreparations  should be of  that
order. The prepamition must be of the
order that our entire area is easily
vacated by the foreigners who are oc-
cupying those areas.

About mountaincering also we must
train the people, because much de-
pends upon our skill io go into that
arca Today only our pilgrims go
there mostly, But each and every
area of the Himalayas ig known to
the Chinese. So it should be our ef-
fort to train our people in moun-
taineering. I am glad that the Prime
Minister has gone to Darjeeling to en-
courage the graduates of the Himala-
yan Mountaineering Institute. Last
year our expedition went to Everest
also. Though it did not succeed, it
was a grand effort. But it should be
our effort to train civilians and the
military people to know each and
every area of the Himalayas, parti-
cubarly the entire area which belongs
to India.

All these things require that defence
production ought to be expedited.
Acharya Kripalani wanted to know
about the number of trucks and trac-
tors that have been manufactured.
That number has been given in this
report. It has also been mentioned
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that during the pas. thre years the
production of the Ordnance Factories
hag gone up by Rs. 7 crores. This is
a good sign,

But, as I said previously, the entire
pattern of defence has changed, and
that country is easily the strongest
which possesses the mosl modern
equipment. In that respect I agree
with my friend Shri Chintamoni Pani-
grahi who said that we should also
get training from the country which
is in posscssion of the best equipment,
So if the suggestion is that we should
send our people to know from Russia
about theve things, I will ¢ladly ac-
cept that. But I do not desire that
anybody should come and sce our
strategic areas. The production of
trucks, tractors, cte, is good the best
thing from the point of view of de-
fenee is that we should manufacture
the most modern equipment. The kev
to this is that we should tap the entire
knowledge of our scientists and other
technologists. The defence and the
integrity of the country is the sole
responsibility of the Government, and
particularly of the Defence Ministry.
I do not want any scheme of allowing
twelve shousand square miles of our
areas to be occupied by China and
some more thousand miles of area to
be occupied by Pakistan. I would
therefore request the Government that
they should take strong steps to free
those areas. But along with streng-
thening. . . .

Shri Tyagl: Unless a war is de-
clared, how could that be possible?

Dr. Ram Sdbhag Sinhg: My hon.
friend was Minister of Defence produc-
tion, and having been a Defence Min-
ister he ought to know about this
much more than myself. Pakistan had
occupied the Rann of Cutch and it was
my hon. friend Shri Tyagi who had
perhaps ordered our troops to go and
immediately occupy the Rann of
Cutch.

And they went and occupied that.
For that, Shri Tyagi did not declare
any war, nor did the Government of
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India declare any far. So, when
it is said that our area is

sparsely populated, I would like to
request Government to see that the
entire area isliberated, because every
where we can do something, as the
Chinese are doing. We learnt from
Shri Karam  Singh—though Shri
Karam Singh's effort was tried to be
minimized by a doctor, an eminent
surgeon from Bombay who had taken
a trip to Peking to see Mr. Chou En-
lai that the Chinese have built rcads
cte. where one can ply trucks etc.

So far as M.Ps, are concerned, 1
would say this. I think it wag very
good for our Defence Minister to have
gone to a height of about 13,000 feet
near Chusul and other places. He
said ‘hat no M.P. could go to the
places where our soldiers were station-
ed today. They are all our brothers.
I would say that there are several
M.P.;s who can casily go to a bigger
height "‘han  where our soldiers are
stationed. In this modern age of
technology, if we are not in a position
to go, that is our weakness. And we
must make efforts to see that ‘that
weakness is won over, and we are in
a position to take our M.P.’s to bigger
heights, in fact even to Mt, Everest.

Shri Krishna Menon: That is beside
the point. We have not prohibited
M.P.s from going anywhere.

Dr, Ram §ubhag Singh: I could not
follow what the hon. Minister said.

Mr. Deputy Speaker: He says that
he has not prohibited Members of
Parliament from going there. They
can go there.

Dr. Ram Subhag Singh: 1 appre-
ciate his point that we are not in a
position to go there. I wanted that
we must eliminate that much of weak-
ness and we should create conditions
where one can easily go. Even y
there are Members in the House 7o
can go to a bigger height of 15,000 or
16,000 feet.

g

Mr. Deputy-Speaker: That was
what he said. The Defence Minister
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would consider them ag very good sol-
diers.

Dr. Ram Subhag Singh: Therefore,
I want the co-operation of the people
because it is today not the sole res-
ponsibility of the Government or the
Defence Minister only to carry the
defence resposibility of the country.
The people should also be enabled to
associate themselves hundred per cent
with it. In that light, I appreciate
the cefforts made in regard to organis-
ing the territorial Army, Lok Sahayak
Sena and the NCC. But there has
been some shortfall in the Territorial
Army, as was pointed out by the De-
fence Minister.

Here, I want to administer a note
of warning to these persons because
there are people who progagate the
Chinese cult in our border area. We
should sec that we should not keep any
association with the people who pro-
pagate thc Chinese cult in the border
area and other cult in Goa and other
places. Otherwise our hill folk or
cven Army people would not get much
encouragement,

ot T TRg o UTTSTH WL,
A HE A FITAGH A T A AT
1781 o ) wd & frepeie w1 wgE dw
W AR T SN ATaR wTE
MNE 3 |

IS WYY - AgH g A T
7

it vepre fg - 3 fasite v o
o frniy T g1t €Y ATH MeE
I T W W g

nreet Mg g fx ot Ae #
oF WwArT QW a1 90 SHY W H

'.,e%wmmfm vgry fawhn & O &
* g g wny figfery dz qv d o it ¥

o uredt a8 w6 a3 gt
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Mr. Deputy-Speaker: There are 32
cut motions included in the Consoli-
dated Lists Nos. 15 and 16 relating to
the Demands under the Ministry of
Defence which have been selected by
hon. members to be moved. They
may be moved provided they are in
order.

Failure to take effective steps to
defend the country against aggres-
sion from Commaunist China

Shri Naushir Bharucha: I beg to
move:

“That the Demand under the
heag Ministry of Defence be
reduced to Re. 1. (1250)

Failure to take strong and effective
action against the forces of Com-
maunist China which have been in
occupation of a large tract of the

v Indian territory

Shri Khushwaqt Rai: I beg to move:

“That the Demand under the
head Ministry of Defence be
reduced to Re. 1. (1263).
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Need for evolving a sound policy and
appropriate procedures in regard to
appointments in and the adminis-
tration of the Defence Services in
order to ensure the maintenance of
high morale among members of the
Armed Forces

Shri Naushir Bharucha: 1 beg to
move:

“That the Demand under the
head Ministry of Defence be
reduced by Rs. 100." (1227)

Non-implementation of certain recom-
mendations of the Pay Commission

Shri 5. M. Banerjee: | beg to move:

“That the Demand under the
nead Ministry of Defence be
reduced by Rs. 100" (1532)

Need to make permanent 80 per cent
of the industrial and non-industrial
staff in Defence establishments

Shri 8, M. Banerjee: I beg to move:

“That the Demand under the
head Ministry of Defence be
reduced by Rs. 100.” (1533)

Dismissal and discharge of civilian
employees as a result of participa-
tiom in July 1960 strike

Shri §. M. Banerjee: | beg to move:

“That the Demand under the
head Ministry of Defence be
reduced by Rs 100" (1534)

Expansion of Ordnance factories
Shri 8. ﬂ, Banerjee: I beg to move:

“That the Demand under the
head Ministry of Defence be
reduced by Rs 100." (1535

Need to restore recognition to the Al
India Defence Employees’ Federa-
tion gnd other unions

Shri 8. M. Banerjee: 1 beg to move:

“That the Demand under the
head Ministry of Defence be
Teduced by Rs 100.” (1336)

1883 (SAKA) for Grants 10622

Expansion of Army workshops
Shri 8. M, Banerjee: 1 beg to move:

“That the Demand under the
head Ministry of Defence be
reduced by Rs. 100." (1537)

Need to make cfiilian employees in
Air Force permanent against Air-
men vacancies

Shri 8. M, Banerjoe: I beg to move:

“That the Demand under the
head Ministry of Defence be
reduced by Rs. 100.” (1538)

Need 10 construct residential quarters
for other ranks and class IIl and
IV civilian employees

Shri §. M. Banerjee: I beg to move:

“That the Demand under the
head Ministry of Defence be
reduced by Rs 100.” (1538)

Dismissal of certain Air Force civilian
employees of ILA.F., Chakeri

Shri 8. M. Banerjee: 1 beg to move:

“That the Demand under the
head Ministry of Defence be
reduced by Rs 100" (1540)

Production of trucks and tractors in
Ordnance factories

Shri 8. M. Banerjee: | beg to move:

“That the¢ Demand under the
head Ministry of Defence be
reduced by Rs. 100." (1541)

Non-implementation of Pay Commis-
sion’s scales in the case of re-
employed ex-army men in Defence
establishments

Shri 8. M. Banerjee: 1 beg to move:
“Tha! the Demand under the

head Ministry of Defence be

reduced by Rs 100." (1542)

Converrion of checkers of Ordnance
factories to Lower Division clerks.

Bhri 8. M. Banerjee: I beg L0 move:
“That the Demand under the

head Ministry of Defence be
reduced by Rs. 100.” (1343)
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Manufacture of civilian goods in
ordnance factories

Shri 8. M, Banerjee: I beg to move:
“That the Demand under the

head Ministry of Defence be

reduced by Rs. 100" (1544)

Abolition of contract system in M.E.S.

Shri 8. M, Banerjee: I beg to move:

“Pnat the Demand under the
head Ministry of Defence be
reduced by Rs, 100.” (1545)

Discharge of civilian industrial wor-
kers under Temporary Service
Rules

Shri 5, M. Banerjee: 1 beg to move:
“That the Demund under the

head Ministry of Defence be

reduced by Rs. 100.” (1546)

Recommendations of Raghuramaiah
Committee

Shri 8. M. Banerjee: I beg to move:
“That the Demand under the

head Ministry of Defence be
reduced by Rs. 100." (1547).

Need to appoint a committee to go
intn the service conditions of D.S.C.
persimnel

Shri S. M. Banerjee: 1 beg to move:

“That the Demand under the
head Ministry of Defence be
reduced by Rs. 100" (1548)

Discrimination between the service
conditions of industrial and non-
industriol staff in defence establish-
ments

Shri 8. M. Banerjee: 1 beg to move:

“That the Demand under the
head Ministry of Defence be
reduced by Rs, 100.” (1548)

Need to provide residential accom-
modation for the families of
Jawans of Indian forces wherever
they have to be posted for more
than three years
Shri Khushwaqgt Ral: I beg to move:

“That the Demand under the
head Ministry of Defence be
reduced by Rs. 100." (15684)
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Need to keep high the morale of the
Jawans and Officers of the Indian

forces

Shri Khushwaqt Rai: I beg to move:

“That the Demand under the
head Ministry of Defence be
reduced by Rs. 100.” (1565)

Need to increase the salary of jawans:

Shri M. B. Thakore: I beg to move:

“That the Demand under the
head Defence Services, Effective—
Army be reduced by Rs. 100.”
(270)

Need to provide more facilities and
amenities to armed forces

Shri M. B. Thakore: I beg to move:

“That the Demand under the
head Defence Services, Effective—
Army be reduced by Rs. 100"
(271)

Need to take liberal riew in the cuses
of resignation of personne| from
the grmed forces on the ground of
health or old age of ther parents

Shri M. B. Thakore: T beg to move:

“That the Dumund under the
head Defence Services, Effective—
Army be reduced by Rs. 100.”
(272)

Man ter of promotion of senior officers
Shri M. B. Thakore: I beg to move:

*“That the Demand under the
head Defence Services, Effective—
Army be reduced by Rs. 100.”
(388)

Need to increase the salary of recruits

Shri Balasaheb Salunke:
move;

“That the Demand under the
head Defence Services, Effective—
Army be reduced by Rs. 100"
(918)

I beg to
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Need to provide more facilities to
Armed Forces

Shri Balasaheb Salunke: I beg to
move:

“That the Demand under the
head Defence Services, Effective—
Army be reduced by Rs. 100.”
(919)

Need to provide more facilities to the
workers of Ordnance factories

Shri Balasaheb Salunke: I beg to
move:

“That the Demand under the
head Defence Services, Effective—
Army be reduced by Rs. 100.”
(920)

Need to provide more facilities to
scheduled castes, scheduled tribes
and buddhist workers in Ordnance
factories

Shri Balasaheb Salunke: I beg to
move:

“That the Demand under the
head Defence Services, Effective—
Army be reduced by Rs. 100."
1921)

Need to increase the salary of workers
in Ordnance factories

Shri Balasaheb Salunke: I beg to
move:

“That the Demand under the
head Defence Services, Effective—
Army be reduced by Rs. 100.”
(922)

Mr. Deputy-Speaker: These cut

motions are now before the House.

Shri Goray: Before dealing with my
cut motions to the demands, it would
be in the fitness of things to pay &
tribute to the memory of our late
tolleague, Shri U, C. Patnaik, who
Participated every year in the discus-
Slon on matters pertaining to defence.
He was a very assiduous Member and
he was one of those who believed that
the security of the country will be
Assured to the extent we associate
Popular opinion with our schemes and
Plans for defence.

CHAITRA 21, 1883 (SAKA)
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I would also like to congratulate
the javans who are standing vigil on
our borders right from the frontiers
of Kashmir to NEFA. I had the
occasion to visit some of these places
and I must say that they are perform-
ing a very difficult and arduous task.
1 must also add that the task has
been rendered very difficult because
enough attention is not being pald to
the physica] comforts of the javans
and the officers who are guarding
these vita] frontiers,

When we think of defence, natural-
ly we think of our two neighbours,
Pakistan and China.

Sir, in dealing with these two
neighbours it seems that our calcula-
tions have invariably gone wrong,
because we have worked on some
pre-conceived ideas. T would request
the Defence Minister to take a lesson
from the wise savings of our ancient
writers, one of whom said:

FwY f1 weafafrad 7 w) fo e
fafzg @1
winey wfreafa ferrfr Prowaar o

He has said that nobody is nobody's
friend or enemy, it is only the mate-
ria] interests which make friends
into enemies or vice versa. So, Sir
I feel that because the Defence Minis-
try or, 1 would say, the Government
of India have failed to understand . . .

Mr. Deputy-Speaker: At the same
time it is said:

arfa w1« firerfor wdanfiy somfa «

S8hri Goray: That is true. But, Sir,
1 would like to point out that we
must correctly appreciate the philoso-
phy of the stand of those countries
with whom we are dealing. For
instance, when we are talking about
Chine—I would not like to deal at
length with Pakistan because 1 feel
that Pakistan is not very different
from us so far as military strategy and
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military training are concerned; it
may be that they have got some more
weapons but by and large the way
they look at the military strategy is
the same and their training is the
same as the training that our generals
have received or our soldiers have
received, but so far as China is con-
cerned the situation is absolutely
different—I would like to quote a
sentence or two from a thesis by Mao
Tse-tung in which he has said:

“War is the highest form of
struggle in existence since the
emergence of private property and
social classes for settling contra-
dictions between classes, between
nations, between States or
between political groups at given
stages of their development.”

This is the basic principle on which
the Chinese strategy is developing,
and this basic conception laid down
by Mao Tse-tung is their scripture so
far as their defence policy is concern-

ed.

I do not know whe.her the Govern-
ment of India or the Ministry of
Defence have tried to understand the
basic concept underlying the Chinese
philosophy of war. Sir, because we
d'd not understand these things we
remained negligent, enough vigilance
was no! there, and that is why we find
that since 1950 we have never correct-
ly understood the strategy that the
Chinese were playing. In this report
given by our team you wil] find on
page 257 under the caption “Claim
supported by illegal occupation” they
say:

“There is one argument advanc-
ed by the Chinese side which
deserves special mention. The
Chinese side asserted that the
Chinese army crossed unhindered
the Aksai Chin area in 1950, con-
ducted surveys there in 1954-55
and eventually constructed a
highway across it, and they claim-
ed that all this supported their
contention thay the territory
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always formed part of China and
that the traditional line ran to the
west of it.”

This is the contention. Now, 1 want
to know why such a thing happened,
that their armies crossed into our
territory, they went on constructing
roads and still we did not know what
was happening in that territory. This
was possible simply because we were
looking at the Chinese with some pre-
conceived ideas of our own. That day
the Prime Minister said, accusing
Acharya Kripalani, that he was living
in a romantic world. I do not know
it this is not a romantic world or
day-dreaming, if we could not take
note of the fact that the Chinese have
crovsed our borders and are actually
laving down roads to move their
armies across them. This has happen-
ed because, I think, the military
intelligence, the intelligence bureau of
the Home Ministry and the intelli-
gence of the External Affairs Ministry
are pot working in coordination. I
would like to point out to the
Defence Minister that in the United
States of America and U.K. al] these
three different branches of intelligence
are co-ordinated and they work under
a senior army officer, who is responsi-
ble to the Prime Minister or the
President. No such arrangement is
obtaining in India ang that i= why if
a particular report is received by the
External Affairs Ministry or the
Defence Ministry they do not correct-
ly understand the significance of it.
Therefore, 1 would say that in order
to prevent the repetition of such
things, we must see to it that all these
three branches of intelligence are
co-ordinated and they function under
a proper head who is responsible to
the Prime Minister.

I will then come to the next point,
which is the particular philosophy of
the Chinese and their preparations on
the basis of that. Here we have also
to take note of the fact that it is not
only the Chinese on the border who
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re accepting this philosophy, but
Ehere are friends of China 1n this
ountry itself wno have accepled it
;Ie have always news from Vijaya-
wada, lor instance, for the last two or
three days. What are the differences
in the Communist Party in India just
now? One faction says that Cn.na has
not commutted aggression. The other
facuon says that, may be they have
conunitted the aggression, but, afier
all, these are munor differences which
vowd be settled by negouation. I
wunt t0 know the stand of the Gov-
ernment In lhese matlers,  Just as
there are dufferences between Mr. Mao
Tse-iwuag and Mr. Khrushchev, there
are difterences between Shri Dange
who sits here and Shri Bhupesh
Gupla, who sits in the other House.
But tney are not real differences at
ail. They are all over minor issues
ilke whelher they should just now
support the Chinese way of doing
uLngs or the Hussian way of doing
th.ngs, while Russia and China, both
dre agreed that throughout the world
the Communist flag, the red flag, must
fy. If this is the position, what is
the stand that the Government has
tuken? [ raise this question because
only a few days back, the tiome
Miunister of Uttar Pradesh, Shri
Charan Singh, told the Vidhan Sabha
-at the Communists in that State are
tarrying on a whispering campaign,
siaying that the Badrinath temple for-
merly belonged to the Tibetans. He
said “if that is so, we shall take pro-
Per steps”. What are those steps?
They are carrying on propaganda.
Now they are trying to link up the
Communist parties of the world. The
Chinese Communist Party and the
Hussian Communist Party are in
tlose alliance with the Indian Com-
Munist Party. A man like Mr, Suzlov,
“it of the top-most Russian Com-
Munist leaders has come to India to
siend the Communist conference.
59, it is high time that the Govern-
Ment also evolved its basic policy
'“wards the Communists. Whether it
% the Communist Party in China or
H_ussa_a or India, basically they are all
“orking according to a particular plan.
¢ (Ai) LSD.—8
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I do not want this couniry to be taken
by surprise.

We have been told—the Defence
Minister always tells us—that the
morale of the Indian army is high.
We are always glad when he says that,
He aiways says that the production in
the ordnance factories is going up.
He says that we are becoming self-
sufficient and we are not gomng to
allow the foreign soldiers to sit on
our soil. It is al] very good. But
would you permit me to say that the
test of the pudding lies in the eating?
Look at the Nagas? For the last ten
years this trouble is continuing and
we have not even been able 10 get
two or three of our airmen released.
These things have been going on for
the last four or five months.

On the northern frontier we are
told that the Chinese will not now
come in. They have glready come in.
They have already come in, though
we do not propose to appreciate the
extent of the territory occupied by
them, Twelve thousand square miles
means an area as big as a district.
One district they haw_a already taken.

An Hon. Member: More than one dis.
trict, three districts,

Shrl Goray: All right three districts
they have aiready taken and we say
that now we will not allow them to
come in, Perhaps they do not want
to come in any further.

Goa we have not been able to
liberate. The Prime Minister and the
Defence Minister tell us that in
Africa the Salazar regime is likely to
be overturned and Goa is bound to
be liberated. Is that the test of our
army's high morale? 1 would like to
say that ap lcast there should be one
instance wnere our agrmy with its high
morale and efficiency of its officers
hits back by action, not by words, to
prove that we are not going to stand
any nonsense,

Many times we were told that the
Chinese planes are coming over our
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territory. This has been told by the
Prime Minister. And when we put
the question as to why they are not
intercep.ing those planes, the answer
given is that they are flying at a
height of 60,000 feet. They will fly
at 60,000 feet. Are you going to tell
them: “You come down to 5,000 feet
and we shall h.t you” We are told
that the Nagas move from place to
place. Are you going 1o tell the
Nagas: “You stay put in one place
we shall release our officcrs.” Every
time to tell us something and to treat
us as if we were school-boys, we do
not like to be treated in th s manner.

The other day the Prime Minister,
—~] was sorry when he said that, ad-
mitted that the Ru.sians are aliowed
to fly over our terr.tory because we
want to test the heilcopters. Now
did the Russians know tne territory
before? That territory is as un-
known to them as much as it 18 alien
to our own pilots. If it 1s so, how are
they going to teach our piiots? I do
not understand,

Shri Krishna Menon: 1 do not want
to interrupt the hon. Member. But
the siatement ought to be correcied.
No Russian has flown over any terri-
tory over which we do not go. The
Russians are not going on the Chinese
frontier.

Shri Hem Barua: They have gone to
Leh.

Shri Krishaa Menon: Foreigners
can go to Leh.

An Hon. Member: Why should
foreigners can go to Leh?

Shzj Krishna Menon: They have not
gone therce for their own purposes.

8hri Goray: 1 would like to quote
in this connection what the Prime
Minister said on a previous occasion.
Somebody mentioned that the Ameri-
cans are giving long-range guns to
the Pakistani peop.e. At that time
he made @ very magnific ent rema k.
He said that a gun which cannot fire
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in other directions is yet to be in-
vented. 1 agree with him and I
would say that Russian pilots who
only confine their attention to the
spot where they are flying are yet to
be born. After all, they have also
their eyes wide open.

You know that China and Russia,
whatever be their differences, are
bound in solidarity. They consider
eacn other as fraternal countries. The
Cainese consider that Russians are
their ieaders, leaders of the world
revolution. Al] this is known to you.
And yei [ do not know why it is that
Russian  pilots are brought there?
They can go to some other terriory;
they can go a similar territory in
their own country and teach our
peop.e.  1n fact, our pilots have gone
there.

Therefore, I think that the whole
basic ta: 't is that we have not made
up owr minds as to the world strategy
of the comnmunists. We have not
made up our minds as to who are our
friends and who are our enemies.
We try to distinguish unnecessarily
between the Chincse and the Russians.
1 am not saying that you declare war
against everybody. The Prime Minis-
ter and the Defence Minister always
ask us: What is the remedy? Do
you advise us to declare war? [ say:
no. Why should you declare war?
Has China deciared war on us? No,
Without declaring war, they have
committed aggression. So there is a
variety of war by which even with-
out declaring war you can commit
aggression. If that ig so, can you
not repel that aggression without
declaring war? It can be done, pro-
vided your claim that our officers are
in fine fettle, that we are becoming
more and more seif-reliant, that our
officers are good and can repel any
aggression, is true. If that claim is
true, then you can show that the
aggression which has already been
committed can be repelled. Othesr-
wise all this tall talk is without any
basis.
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Now, I would like to point out how
the Chinese are building wup their
strength beyond the borders. What
is their approximate strength? So
far as I could cull out from the differ-
ent magazines, I find that in Tibet
up to 1950 there were only 2,000
Chinese troops, and they were brought
in there mainly to deal with the
Khampa resistance movement. From
1950, today the total number of troops
is about 150,000. These 1,50,000
troops across the border cannot be des-
cribed as rear echelons or of the
garrison type. They are combat
troops, heavy combat troops, and each
combat troop is said to be capable of
susiained independent operations. A
few troops are of rear echelons or
Garrison Calibre. Blooded Korean
war units have been brought into the
military establishment in Tibet. By
day and night, military lorries are in
constant movement. Fifty miles by
trail from Kathmandu, a steady
traffic in military transport is nunder
way between Jonka Dzong and
Kaerong,

They are building roads, and Lhasa
which hard’y has seen a wheel has
now a fully equipped jet airfleld.
There are minor airfields all round,
and according to my information a
number of other militarily useful air-
field: have been constructed since the
occupation, and presently work is
Eoing on at two more, namely Nag-
chhu Dzong and Tingri Dzong. This
1s the way they are trying to deve-
lop their strength there and to build
up a solid base from which it will be
possible for them to pounce upon our
terrilory whenever the situation is
ripe. And to make the situation ripe
friends herc are helping. You must
take note of this fact that there are
these factions in the Communist
Party, one faction towing the Chinese
line, the other the Russian line. How
are they divided? You will find that
the Punjab b-anch and the Bengal
branch of the Communist Party ac-
cept the Chinese line. The territory
which iz next to China accepts the
Chinese line, while Mr. Namboodripad
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from Kerala or Mr. Dange from Maha-
rashtra can very well say that they
accept the Russian line.

Shri T, B. Vittal Rao: What about
Andhra?

Shri Goray: It is far away from the
Himalayas.

Shri T. B, Vittal Rao: The hon.
Member seems to know more about
the Communist Party than ourselves!

8hri Goray: Yes, it so happens
sometimes,  Therefore, I would like
to say that you must try to under-
stand what the Chinese Communist
Government is trying to do, what
their aims are, what build-up is there,
and what allies they are likely to
have here.

Having said something about the
preparations that they are making,
across the border, let us come to our
own preparations. What are our
preparations? A good deal has been
said here and I think the tempers
have run so high that if some cons-
tructive suggestions are made I do not
know how they will be accepted. It
is not a personal quarrel between
the Defence Minister and the Mem-
bers of the Opposition. All of us,
the Opposition Members included,
consider this country as our own.
Many of us here, on this side or that
side, have suffered physically, econo-
mically, in every way, during the
struggle for Independence. And that
is why we feel that the independence
of this country, the sovereignty of
this land, which we have gained after
hundreds of years must be maintain-
ed at all costs. That is the only
urge that prompts us to critically re-
view whatever is happening in that
Minisiry. That is the basis, apd [
would plead that there must be no
misunderstanding at all. I1f hard
words are said it is because we think
that the siluation iz going from bad
to worse So many people, the Prime
Minister and persons like Shri Morarjl
Desai etc seid that it was a8 very
delicate situat.on. We agree that to
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deal with our Armed Forces and to
criticise them and to find fault with
them is really likely to be dangerous.
Quite so. But when we think—it
may be that we are wrong—that
things are going beyond a particular
limit, is the Parliament expected to
remain silent?

Shri Ranga: No.

Shri Goray: We must assert our-
selves, and we must speak out what-
ever we know, and then, only by
exchange of views, not by exchange
of vituperatives or recriminations,
shall we be able to solve certain
problems. Let me not hide this fact
from you that when we heard of
these recent promotions, we were
rattled; there was no question about
it. If I may make bold to say so, it
is not only the civilian population
but the military officers and the
cadets also who are rattled. It is no
use hiding this fact. You say, Sir,
that Parliament should discuss it with
restraint, but, after all, Parliament is
part and parcel of the whole country.
The whole country is talking about it.
Wherever we go, whether it be in the
railways, or in the lobbies, or in the
officers’ messes, everywhere, this is
being talked about, and the press is
writing articles after articles; and
sides have already been taken, and
the issues have already been joined.

When I speak here, I know that the
weekly organ of the Communist Party
has already written an article saying
that they warn the Kunzrus and
Gorays to keep their dirty hands off
the Dcfence Forces. It does not
matter if they attack me because I
as a small fry, but when a man like
Dr. Kunzru speaks, even then, they
have the audacity to warn Dr.
Xunzru to keep his dirty hands off
the Defence Forces, because he does
a0t agree with the Defence Minister.

Shri Ranga: Shame!

Shri Goray: Therefore, I say that
the situation is not so simple. When
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a man like Dr. Kunzru feels some-
thing, then it is the duty of the
Defence Minister, nay, the Prime
Minister to see to it that he is con-
vinced of the fairness and the justice
of their steps. If a General here or
a General there is superseded, I do
not mind at all, but if the situation is
so delicate as we find it, and if we
discover that a very competent Gene-
ral] is being superseded by a General
who has no war experience at all,
whose services perhaps might have
been lent to the Works, Housing and
Supply Ministry, because he has built
so many houses, then it is something
serious. Building houses is 2ot part
of defence, I would say with all res-
pect to the Defence Minister and
others. I suppose Shri K. C. Reddy
would have welcomed him, or the
new Minister in charge would have
welcomed him. But we find that
such a man is made Chief of ihe
Army Staff, and the other General
becomes a Chief of the Army Com-
mand. I suppose that Parliament has
every right to ask why this kind of
thing has happened, because other
Generals are available. The man
whom ] have in my mind is a man
who has been decorated with a DSO
while fighting on the Arakan front;
when, he was sent to Korea; because
of his gallantry there, he was given
Ashoka Chakra, and then he was
given the Padma Shri. If such a
man, because he happens to be five
months or six months junior to some-
body, is by-passed and somebody else
is put in his place, who has no ex-
perience. ...

Shri Krishna Menon: Here again,
these are incorrect facts. There has
been no supersession. According to
the procedure....

Shri Ranga: He has been passed
over.

Shri Krishna Menon: According to
the procedure, he has not been passed
over, because a Lt. Gen. functions in
our Army for a period of four years,
and when that is over, his term is
over, That is all there is to it.
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Shri Nath Pai: Is it not a fact that
the selection was from a particular
batch, and it does not matter who is
senior? If the selection is to be made
from a batch, the best man from the
particular batch should be taken. He
has been repeatedly stating that the
selection was from a particular batch?
If that be so, then should not the
best man from the batch have been
chosen? That is the claim.

Mr. Deputy-Speaker: It has been
said on behalf of the Defence Minis-
ter that as regards the man who is
said to have been superseded, he was
there for a particular term and tnat
term has cxpired. That is all there
is to it

Shri Krishna Menon: There was no
question of supersession.

Shri Goray: All that I wanted to
say was that opinion on these mat‘ers
is so sharply divided that I really
support the demand made by Acharya
Kripalani that we should have a
committee to go through all this. Let
us not try to shirk the issue. The
issues are there and we have demo-
cracy not in this country onlv. We
have democracies all over the world.
There have been committees appoint-
ed who were asked to go into these
things and streamline the whole pro-
cedure. Therefore, I would suggost
that in all fairness to himself and in
all fairness to the Opposition, the De-
fence Minister should agree to ap-
point a committee like that. And,
we shall be satisfled with whatever
their finding is.

18 hrs

Then 1 would like to point out one
thing.

Mr. Deputy-Speaker: We have to
take another item of business. So,
the hon. Member may conclude in
two minutes.

Shri Goray: Then, 1 would like to
point out one thing. So far as the
White Paper is concerned, 1 would
like you to go through the White
Papers published by the Government
of the United Kingdom. They are so
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informative and they try to give you
so many facts. They try to give you
the basic principles on which the
Defence Furces are being developed.

In 1957 they came out with a White
Paper in which the whole policy was
laid down; and every subsequent re-
port was intended to show the deve-
lopment, how far they had fulfilled
the basic policy.

I would like to ask whether our
Army, our Defence Ministry, has any
basic principles, whether they have
got a plan for the next 10 or 15 years
and how far they are trying to fulfll
that. So far as our Defence Minis-
try is concerned, I think, thils s
absent,

Field Marshal Montgomery iIn his
Memoirs has written that immediately
after the War he was confronted with
the problem of developng a good
fighting machine. He said that he had
chalked out a programme for 10 or
15 years, And, this is the pro-
gramme that the Government is trying
to put into effect. I would like to
know whether there are any Gene-
rals in our Army who are devoting
themselves to this task, whether the
Defence Minister is taking any in-
terest in this and whether, every
year, we are trying to implement a
particular part of that programme.

These are the points I have fto
make. There are many other points
but because the time is over I would
not like to detain the House. I hope
that the Dofence Minister would not
reply in a sort of general way but
would take into consideration all the
points submitted by the Opposition
because it is the security of the coun-
try which we want to preserve.

Mr. Deputy-Speaker: Shri D C.
Sharma

Shri D C. Sharma: Mr. Deputy-
Speaker, 8Sir,.. . .

Shri A. M. Tarlq: Is it half-an-hour
discussion, Bir?
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Shri D. C. Bharma: Ever since
India attained freedom our Army has
been working in a state of emergency.

Mr. Deputy-Speaker: The hon.
Member may continue tomorrow.

18.04 hrs.

*AGRICULTURAL COMMISSION

Shri Inder J. Malhotra (Jammu and
Kashmir): Mr. Deputy-Speaker, Sir,
in reply to Starred Question No. 852
on the 17th March, 1861, 1t was stat-
ed, regarding the appointment of the
Agricultural Commission, that the
matter is still under consideration, in
consultation with the State Govern-
ments whose views have been asked
for.

In reply to another Unstarred Ques-
tion, No. 15489 answered on the 16th
December, 1859, regarding the recom-
mendations made by the Agricultural
Administralion Committee which sub-
mitted its report in October, 1958, it
was staled—I am quoting a portion of
the reply—like this:

“Formation of a Committee for
the Centre once in 5 years to
examine programme and policies
of Central Commodity Committecs
and other Central Institutions ,
dealing with Agriculture.”

Now, it is stated that regarding thls
recommendation, Government has
taken the following decision.

“A proposal to appoint a Com-
mission on Agriculture instead of
a Commilitee, to examine, among
other things, policies of Central
Commodity Committees and other
Cen'ral Research Institutions deal-
ing with agriculture in its broad
sense, is under consideration.”

18,05 hrs.
[Mn. Seeaxzr in the Chair]
In reply to another question,

Starred Question No, 415 answered on
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Commission 10640

26th February, 1960, it was staled by
the hon. Deputy Minister that:

“As the House knows, there
was a Commission as long ago as
1928, and after that, there had
been no comprehensive investiga-
tion into the problems of agricul-
ture. So, the proposal now is to
have a Second Agricultural Com-
m'ssion and for that the terms of
reference arc being drafted.”

Up till now the Government has
been coming forward with positive
assurances to this House. The hon.
Minister of Agriculture, while reply-
ing to a Resolution moved by me in
March, 1960, regarding the appoint.
ment of a Committee for evaluation
of the agricultural research program-
me in this country, stated:

“In fact the proposal before the
Government was of a wider na-
ture, When my hon. friend
the Deputy Minister replied to
a question the other day, he men-
tioned that the Government was
thinking of a committee or com.
mission which would have very
broad terms of reference and
would take up a much  bigger
task than the kind of committee
which my hon. friend the Mover
has suggested. We have not taken
a flnal decision. That could be
taken only when we ascertain and
lay down what should be the
terms of examination by this com-
mission. Then we must circulate
it to the State Governments to see
if they have any suggestions to
make. Then the various Minis.
tries in the Government of India
have to go through it and finally
the Cabinet has to decide.”

Now when questions were asked in
this House, the Government was com-
ing forward with the reply that the
matter wag still under consideration in
consultation with the State Govern-
ments In the replies given to the
previous questions and the references
made by the Ministers in their replies,

*Half-an-hour Discussion.






